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copies mtdtal papers. 

Copy ef uner 

copy •f eply counter 

Copy of Judgment. 

PART - 111/ 

Vakal ajth nama 

Memo 

Not'ce PaperE. 

PARTII and PART - III Destroyed. 



-, 

S 
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Application 

Material Papers 

Order dt. 

Counter Affidavit 	 \\ 

Reply Affidavit 
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Notice Papers 	9 	Ic 

Memo of Appearance 	I t.' 
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IL4LttI, B.Com  (Hons) I.L.B. 

ADVOCATE 
Phone 

p 

 

FIat -No. 304, 
Kakatiya Apartme\ 
Street No. 2, 
HYDERABAD - 500u 

Date :3.11.1993"\i 

 

 

The Reqistrar, 
The Hsn'hle Central 

Trimunal, 
Hyderalad (.A.P.). 

Sir, 

Adznin is trative 

 

Subs Prayer  to make csrrectisns of the mistakes sceured 
due to TYps!raphical errsr in CA No. 1156/93. 

a 	pray that the Sll.wini 2 1'yp.graphical mistakes 
ccur 	in CA Ms. 1156/93 may please be permitted to cnrect 	/ 
as under: 

Mistate at To be csrrected as 

At page Ms. 3 açainst The name of the fatr 
applicant Ns. 3. 	It has of the applicant 4 been wrsnqly typed the has to be csrrect. 
name of the father of the Mir Naimathullaiah 
applicant No. 3 as Mix 

, 	Hasanullah. 
At Pa;e No, 7 in line Ns.5 The date of prsmstisn 
aqainst the 3rd applicant has ts be csrrecte& - 

36 ri 
MirHasanullah. 	His date as frr 
.f prsm.ti.n in 	rade_.. 

I) 
 

Rs. 3.3f-Ef4d from December, 
1990. 

Ysurs faithfully. 

(4M.C.fM &I 
C.uncil for the Applicant. 

C•py ts: SC for Rlys for infármati.n. 

7 



cwdL&L/- 

0 44  
CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 

..............................................1993 

Applicant (S) 

Versus 

0
.bfla).W 	 Respondent (S) 

Date 	j 	 Office Note 	 Orders 

-c j  i'-147zs)3&cc..itL 

pwz 	44 

onhoacvt 	0(1 

Mec''et 	I%fl  Ik.L LJLCtA 

714PrsnJ 1, dMA 12-3J93 



lov  
93 

Date 
	

Office Note 
	

Orders 

O\A\  

t-\-PiQP 

LA -  Jc 

H 	 j 



'°' 
° 6 	npacto 

L iK uuj 	 CA 

/20ic12 	 b. 

od 
 °A 

vc 

rt&  
)+-!,-I1 	

tt4a IfltaXLAa; 

rm 



4 

/ 

°H 	
' 



OA.1156/93 

Order 

NEI 

Mr. K.L. Narasimha, advocate seeks to appear for 	 c 

Applicant No.3 Mr. .Mir Hasanulla, The advocate on record 

for Applicant No.3, Mr. M.C. Pillai has given his no object- 

F' 

ion to the appearance of Mr. K.L. Narasimha. We do not 

th,ink that there can be any objection to Mr. K.L. Narashimha 

to appear for A-a alongwith Mr. M.C. Pillai. It will be 

open to Mr. M.C. Pillai to apply for withdrawal for A-3. 
Lc 

Since he has not done so far it is left open V-er him to cdOA-O 

hgee-knaV-ter if sosired. 	 - 

The question does not end there. Mr. K.L. Narasimha 

has applied for withdrawal of DA itself to the extent of 

applicatt No.3. If A-S wants to withdraw from the OA, that 

could not be objected. However, the requøst is coupled with 

further request of giving him liberty to file a fresh DA. 

That in our view cannot be permissible in law. 

Three applicants have made a common cause in this 

application. Their grievances is that they are entitled to 

be tZeeinadj to have been appointed in a certain scale either 	S 

from 1986 or 11988 and 	 a still higher post 

from 1.988 onwards. This grievance is based upon a challenge 

to the seniority list dated 19-1-1 993 on the ground it is 

erroneous. The three applicants have stated in the OA that 

their grievances are similar and on that ground they sought 

permièsion to join in the single original application. That 

leave wasg?anted.. Rule 4(5)(a) provides that the Tribunal 

. .2. 

.:L1 



/9 

2 	

\\\\ 
1! 

may permit more than one person to joihogether and 

fitI)a single application if It is satisfied from having 

regard to the cause of action and nature of relief prayed 

for that they have a common interest in the matter. The 

impact of the leave granted is that the'1  three applicants 

I' 

have a common interest based on the same cause of action. 

Allowing A-3 to file another DA is fraught with danger 

bh conflicting pleadings and conflicting results follow- 

ing therefrom. 	 I  

4. 	In the circumstances, we refuse leave to the applicant'— 

No.3 to withdraw from the case with the liberty to file a 

fresh OA since simplicitor withdrawal is 'pot prayed,the 

applicant will be deemed to have been continued in the 

instan4jOA. 	 I '  

However,  , looking into the circumstanes, we make it 

clear that Mr•  K.L. Narasimha, will be pnt4f1 

n.naj hearing and although the 

case for other two applicants may bewgued'by Mr. M.C. 

Pillai, tJe grant that permission at this a tage itself. 

Direct-ions accordingly. Applicant No.3 is given 

liberty to file additional affidavit within',  a week pro- 

vided a copy thereof is served on the respodents. 

7.1 The respondents will be at liberty to file further 

counter to the additional affidavit within one week from 

the date of servic-e of the affidavit from the date of receipt. 

B. 	CA to be listd for hearing "I on Board on 3-49n 

sad) 	 (m.c Chau',dhari) 
(I ember (Admj) 	 Vice Chair: man 

Ut. (larch 13 9  96 
Dictated in Open Court 

sk 

c 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH - HYDERABAD 	 t 

I 

ORIGINAL APPLICATION NO. 	 \ 	b OF 1993 

Shri 	 4iO' t_2_6. 	 Applicant (5) 

Versus 	 II  

3 

Respondent (s) 

This Application has been submitted to the Tribuna 

LI, 	 Advocate under sectiOn 19 of the 
Administrative Tribunals Act. 1985 and same has been scnitinised with reference to thepoints mentioned 
in check list in the light of the provisions contained in the Administrative Triunal (Procedure) 
Rules, 1987. 

The application has been in order and may be listed for admission on 

ScrutiAer. 

/3t 



8. 	Has the index of documents been filed and has the 
paging been done properly? 

Hive the chronological details of representations 
made and the outcome of such representations been 
indicated in the application? 

Is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal? 

11. Are the application/duplicate copy/spare copies 
• 	signed? 	

'7 12. 	Are extra copies of the application with annexures 
filed. 

a) 	Identical with the original 

• 	b) Defective 

c) 	Wanting in Annexures 

No..................... / Page Nos .......................... 

d) 	Distinctly Typed? 

Have rut! Size envvlupcb  
the Respondents been filed? 

Are the given addresses, the registered addresses? 

iS: 	Do the names of the parties stated in the copies, 
tally with those indicated in the application? 	

. ç 16. 	Are the translations certified to be true or sup 
ported by an affidavit affirming that they are 
true? 

 
17. 	Are the facts for the case mentioned under item 

No. 6 of the application. 

a) Concise? 

b) 	Under distinct heads? 

c? 	Numbered consecutively? 

d) 	Typed in double space on one.side of the paper? 

18. 	Have the particulars for interim order prayed for, 
stated with reasons? 	

• 	/ 
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Cheek Sheet 

CENTRAL ADMINISTRATiVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (DUPLICATE) 

APPLICANT (5) 

ENT  

Particulars to be examined 	 Endorsenent as to result 
of e,dimination 

Is the applicant competent to file this application? 	1' 
2. 	a) 	Is the application in the prescribed form? 

Is the application in paper book form? 	ç 
Have prescribed number of complete sets of the 5 
application been filed? 

3. 	Is the application in time? 	 64 

If not by how many days is it beyond time? 

Has sufficient cause for not making the application in time stated? 

4. 	Has the document of authorisation/Vakalatnania been filed? 

5 	Is the application accompanied by B.D. / J.P.O. 
UL 	fnr R Sn, ° a-I.----' 	

- - 

Has the copy/copies of the order (s) against which 
the application is made, been filed? 

(a) Have the copies of the documents relied upon 
by the applicant and mentioned in the application 
been filed? 

Have the documents referred to in (a) above 
duly attested and numberea accordingly? 

Are the documents referred to in (a) above 
neatly typed in double space? 

P.T.O. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (ORIGINAL) 

r 
O.A.NO. 	 \\b, of1993 

CAUSETIThE 	 fLb 

VERSUS 

-ty 

SI.No. Description of Documents Page No. 
-- 

 Original Application 

_ 

 
1r 

Material papers /6 

 Vakalat / 
 Objection Sheet 	 Jj 

 Spare Copies 
3 E 	 1-9  

 Covers 



fCo&f5 c, 

ott, 	

(I )  tit 
IN THE HCttBLE CENTRAL ADMINISTRATIVE TRIBUNL AT 

004 	 1-JYDEMBAD 

0.A. No. n.cb./ 93 
/ 	rnrp rn 

01 

Between 	.Ui 

14 SEP 1993 

T.R.Ravinder 	. 	
.. 

And 

Union of India Rep. by 
Secretary, Railway Board 
and Others. 	 .. Respondents 

OHR0NOL(LIL EVENTS OF THE CASE 

aqes 

-------------------------------------------------------- 
) No. 	 From To 

06-07-84 	Intimation from RSC about selec-i 
tion of the applicants  

06-03-85 	Letter from S.C.Rly. I-iqrs. to 
exercise option for a lower 
Grade 

11-12-85 	Appointment letter from S.C.Rlyi. 
as Asst. Catering Manager in 
Scale Rs.260-430 (R3) 	 17 

4, 26-04-83 	Rly, Board'sdecisibn to give 
the grade Rs.330-560 (RS) to 
us against recruitment grade 	

) Rs.425-640 (as).  

5. 08-10-91 	Representation submitted to 	 a get empanelled grade. etc, 	 / 	- 

29-05-92 	Certification made by competent 
authority about the applicant's 
shouldering of higher responsi-
bilities.  

03-10-92 	GM addressed letter to Rly. Bd. 
 reconiending our case.  

19-01-93 	Confirmation letter of ttering 1  

Staff issued by cPO/SC 	 I 

22-03-93 	Impugned order from Rly. Board 
regreting our case. 	 917 

/4-09-93 	OA Filed before the Hoj-i'hle 
CAT / Hyderabad. 	 1 

Dat e:/1993. 	 . 
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IN THE HON 1BLE CENTRAL ADMINISTRATIVE TRIEUMAL 

AT HYDE ABAD 

(Applicdtion under Section 19 of CAPs .AOTI 1985) 

O.A. No.\\SW__/3 

Between : 

T.R. Ravinder 
And others 	 ... Applicants 

And 

Union of India Rep. by 
Secretary, Railway Board 
New Delhi and Others. 	 .. Respondents 

Title of the Ct 	: Prayer for direction to Respondents 
in the matter of Seniority, 'bay etc 
of the Catering Managerson ¶uth 
Central Railway. 

-------------------------------------- 
Sl. 	Description of the documents relief upon Pages No. 	

A 
From To 

j. Application 
 

Intimation letter of empaneiment dated 
6-7-84 from Rly.Service Commission, 
Secunderabad. Jb 

Letter Mo.P(SC)/563/Catering Manag 

w 	

ers dated 6/8-3-85 from CPO/SC asking us to exercise 
option for loer post and grade  

GPO/SC's letter NoP/C/563/AcMs dated 11-12-8 
appcinting in lower grade. 	 17 - 
Rly. Board's letter No.E(NG)II/88/RR_1/8 dated 
26-4-88 giving absorption a1gainst recruitmentil

i  grade in Rs.425-640 (R5). 

Representation dated 8-10-91 from the 
applicants.  

• 	Q 

D (' 

3) 
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34.. 
No. 

 

H0'  
-2- 

Description of the documents relief upon 	Pages 
From To 

-. 
 

-- ---------- 
Certification made by competent authority, 
about our shouldering higher responsibi- 
lities in grade Rs,425-640 (RS).  

ak/SC's letter No.C.90/F/1/GMs dated 
8-10-92 to Railway Board reconinending 
our case. 

 
it 

9. Confirmation lètte.r No.P(0)186/Catg Staff 
01.111 dated 19-1-93 of Catering Staff. 

10. Impugned order 
Board's letter 
dated 22-3-93. 

) 

contained in Railway 
No. E(NG)II/88/RR1/8 

1. 

6 t&JOLXJ 

 
Signature of the Applicant. 

x-x-x-x-x-x-x-x-x-x-x_x-x-x-x-x-x-x-x-x-x-x-x-x-x1-x_x-x-x_x-x-x 

FOR USE IN THE TRIBUNAL OFFICE 

/ 
Date of Filing 

Registration No. 

Signature 

for Registrar. 



App 1iants 
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TRIBUNAL, AT HYDERABAD 

O.A. No. /l993 

el 

-'4 
IN THE HCN'BLE CENTRAL ADMINISTRATIVE 

Between 

1. T.R. Ravinder., 
s/o T.H. Raju, 
185, Plasi Line, 
Bowenpalli, 
Secunderabad. 

iv 	 2. T. ;!?urali Krishna,&4... 
S/oT. Adinaayana, 

4th Line, 
Keda'reswarapet, 
Vijayawada. 

3. Mir Hasanulla, 
S/oir HasäffuitE(/0  
H. N0T29-212,  
New Vidyanagar Colony, 
Neredmet, Ramakrishnapuram, 
Hyderabad - 500 556. 

(A) UNION OF INDIA REP. BY 

Secretary, 
Railway Board, Rail Bhavan, 
New Delhi. 

General Manager, 
South Central Railway, 
Secunderabad - 500 371. 

Chairman, 
Railway Recruitment Board, 
Secunderabad. -500 371. 

Chief Personnel Officer, 
South Central Railway, 
Secunderabad.- 500 371. 

1. 
Chief Commercial Manager, 
South Central Railway, 
Secunderabad. - 500 371. 

Respondnts 

6. Dy.Chief Comml. Manager (Catg.) 
South Central Railway, 
Secunderabad.- 500 371. 

7. Senior Commi. Manager (Catg. 
South Central Railway, 
Rail Nileyam, 
Secunderabad - 500 371. 

(B)V.V. Satyanarayana, 
8 Catering Inspector, 

o/o. Asst.Conml.Manager(VRR) 
South Central Railway, 
Vii ayawada 

9. P. Krishnaraj, 
Catg. Inspector (VRR), 
0/0.Asst . Comml .Manager(Catg) 
S.C. Railway, Vijayawaoa 



—2- 
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V. Subrarnanyam, 
Catering Inspector, (Mobile) 
C/o. Chief Catg. Inspector, 
S.C.Railway, Mobile Unit 
Secunderabad Station. 
R. Viswas, 
Asst. Catg. Inspector, 
o/o Divi. COrnrnl. Manager, 
M.G. Office, S.C. Railway, 
Secunderabad. 

K. Madhusudhana Rao, 
Catering Inspector, 
o/o Asst.Coml.Manager (Catg.' 
South Central Railway, 
Vijayawada. 

 M. Babu Rae, 
Catering Manager,(Retd) 
0/0; Asst.Coinml.Manager(Catg. ) 
S.C. Railway, Guntakal. 

 D.L.V.S. Varma, 
Catering Manager, 
0/0 Asst.Coimil.Manager(Catg. ), 
S.C. Railway, Vijayawada. 

 E.D. Koteswara Baa, 
Catering Manager, 
o/o Asst.Comml.Manager (Catg. 
S.C. Railway, Vijayawada. 

 T. P0nuranga Vittal, 
Catering Manager, 
o/o Asst.Cornl.Manager (Catg. 
S.C. Railway, Guntakal. 

 K.T. Vishnudas Babu', 
Catering Manacer, 
o/o Asst.Comrnl. Manager(Catg.) 
5.0; Railway, Vijayawada. 

 R.M. Bihare (SC), 
Catering Manager, 
0/0 Asst.Comml. Manager, 
S.C. Railway, Rail Nilayarn, 
Secunderabad. 

S. Mane, 
Catering Manager, 
0/0 Asst.Cornml. Manager, 
S.C. Railway, Rail Nilayarn, 
Secunderabad. 

N. Prasuramulu, 	- 
Catering Manager, 
0/0: Sr.Catering Inspector(VRR) 
S.C. Railway, Kazipet, 

A. Obul Reddy, 
Catering Manager 
0/0 Asst. Cornrnl.Manager(Catg 
S.C. Railway, Vijayawada. 

Ca LAXOÜV j2jkt'_ 

Respondents 
(Contd..,) 



R so Ofl dents 
(Contd-..) 

22 V. Sreerarna Murthy, 
Ctering Manager, 
0/0. Asst. Comrnl.Manager(Catgj, 
S.C. Railway, Vijayawada. 

V.N.Y. Scrnayajulu, 
Catering Manager, 
0/0;Asst.Comml. Manager (Catg.), 
S.C. Railway, Vijayawada. 

K. R0m Babu, 
Catering Manager, 

- o/o. Asst.Comml.Manager (Catg.) 
S.C. Railway, Vijayawada. 

P. john Marie, 
Catering Manager, 
0/0. Asst.COmml. Tianager(Catg.) 
S.C.- Railway, Vijayawada. 

K.S. Warayana, 
Catering Maçaaer, 
0/0 Asst. Cormnl.Manager (Catg.), 

) 	S.C. Railway, Vijayawada. 

K. Sadasiva Chetty, 
Catering Manaer, 
o-/o. Asst.Cornml. Manager (Catg.), 
S.C. Railway, Vijayawada. 

M. Hemantha Kurnar, 
Catering Manager, 
0/0 Asst.Comrnl.Manager (Catg.) 
S.0 Railway, Rail Nilayam, 
Secunderabad. 

V. Rajender, 
Catering Manager, 
o/o Asst.Gornrnl.Manager(Cat.) 
S.C. Railway, Rail Nilayam, 
Secunderabad. 

P.V. Ravindranath, 
Catering Manaqer, 
o/o. Asst.Corri&il.Manager(Catg. 
S.C. Railway, Rail Nilayam, 
Secunderabad. 

H. Balasubrahrnanyam, 
Catering Manager, - 
0/0 Asst.Gornrnl.Manager(Catg.) 
S.C. Railway, Guntakal. 

B. thander Rao 
Catering Manager, 
o/o. Sr. Catering Inspector(VRR) 
S.C. Railway, Kazipet, 
Warangal Dist. / 

S. Prakasa Raã, 
Catering Manager, 
o/o. Sr.Catering Inspector (VRR), 
S.C. Railway, Kazipet, 
Warangal Dist. 



34. V. venkateswarlu, 	 Q Respon4ents 
Catering Manager, 	 V 	 Contd..) 
0/0. Asst.Connl. Manager (Catg.) c) 
Rail Nilaysm, S.C. Railway, 	0 
Secunderabad. 

1. DETAILS OF THE APPLICATICN: 

We the applicants, belong to the same sele!tion panel of 

Catering Managers in scale Rs.330-560 (RS) pubished by the 

Railway. Service Commission, Secunderabad on 6--1984 against 

~knnexure 
No. 

Item N0.88 of their Employment Notice No. 3/83 

long to the same cadre, and the cadre is under 

control of CCM (Catering), South Central Rail 

Rail N.ilayam, Secunderabad. Our grievances a 

We pray for permission to file a single O.A. 

ll of us. 

1. pARTIGJLARS. OR ORDER AGAINST VHIQ-i THE A 

Impugned order contained in the letter No 

RR-1/B dated 22-3-1993 issued by the Deputy D 

blishment (N), Railway Board, New Delhi, refu 

We also be- 

the direct 

.y, Hqrs., 

also similar. 

behalf of 

LILJAIIU'4 JD MALTh: 

E(NG )ii/es/ 

rector, Esta-

ing to grant 

he pay scale, correctly due to the applicantd. 

JURISDICTIU'I OF THE TRIBUNAL. 

The applicants declare that the subject 
	

tter of the 

orders against thich they seek redressal is 	thin the 

jurisdiction of the Hon'ble TribunalUnder 	tion 14 of 

CAT's Act 1985. 

3. . LIMITATION: 

The applicants submit that the applicatioO is within 

Sec. 21 of the CAT's Act 1985. 

PACTS OF THE CASE: 

(i) We, the applicants submit that, as we fulLiled the condi- 

tions of educational qualifications, expekences etc., 11 

laid dov.'n by the Railway Service Cornmissi:bn, Secunderabad 

in their Employment Notice No.3/83, published on 18-9-1983, 

we applied for the post of Catering Manager in Scale 



o 

Rs.330-430 (RS). As a result of the Selection cbnducted 

we were empanelled for the post with the followihg order 

of panel Seniority. 

1. T. Muralikrishna, 

Annexure 	2. T.. Ravinder 
ijo. IJj  

3. Mir Hasanullahi 

After sending the select list to CPO, S.C. Railway, 

Secunderabad, the thairman, Rly.Service Comrnissicn, 

Annexure 	Secunderabad under his letter dated 6-7-64 aised 

that Respondent No4 would offer us the appointments. 

ii) Subsequently, Chief Personnel Officer, S.C. RIilway, 

Secunderabad (Respondent No.4), under his letter;  No. 

Annexuie 	P(C)563/Catering Manager, dated 6/8-3-1985; 4vised 
No.I& 

us as under: 

' You have been selected by the RSC/SC for pppoint-

ment•to the post of Catering Manager in scale 

Rs.330-560(RS). 

As the Rly. Board have decided that the direct 

recruitment of Catering Manager in Scale 

Rs.330-560 (RS) should be discontinued with effect, 

Jrom_1-1-1934, it is not possible to offer you the 
in 

scale Rs.330-560(RS. However, since you have 

been selected by the RSC for the appointment on 

the Railway, it has been decided to offer'you 

the appointment to the post of Assistant ¶terin 

Manager, scale Rs.260-430 (RS). If you a±e will- 

ing to accept this offer you may send your. accep-

tance etc., etc.,'; 

It was also statd in the said letter that if ino reply 

was received by 30-3-1985, it would be taken a's our 

unwillingness to accept the offer. 

1' 
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(iii) 	We submit that during the said period, 4he Railway 

Board had also tkaen a decision to make direct re-

cruitment of Catering Managers in Scale Rs.425-640 

(RS) in lieu of the one in scale 	'480 (Rs) 

dispensed with. Therefore, at the time!of seeking 

our willingness for a lower post the vacancies 

against vichwe were êrnpanelled were in existance. 

For the.poor and unemployed candidates like us, 

there was no other alternative then butito accept 

the offer under protást. Consequently e were 

appointed as Assistant Catering Managers in scale 

each 

7) 	 as under: 

1. T. MuraliArishna 	.. 10-1 

2, T.R. Ravinder .. 	10-18 

3. Mir Hasanullah •• 10-1-86 

Sihce the direct rectuitrnent vacancies in scale 

Rs.425-640(RS) were unfilled and we were actually 

shouldering the higher responsibilitiesattacheø 

to that post, we made representations to the Res-

pondents to do justice to us by giving the higher 

Grade. 	When our case was referred to the Railway 

Board by Respondent No.3, the Deputy Diector, 

Establishment (N), Railway Board, New Dtlhi, under 

Annexure 	 his letter No.E (NG)II/33/RR-1/8 dated 6-4-1988 
No. 

-o 	 replied to GM/SC as under: 

As a special case, your Rly. Administration 

may appoint the four candidates vizS/Shri 

Muralikrishna, Kharat Eknath, T.R. Ràvinder 

and Mir Fiasanuliah, Catering Managers" in 

Grade. Rs.330-560(R3)/1200-2040 (RSRP ), against 

direct recruitment quota in Grade RsA425-640RS)/ 

O-230O(RSvJitheffectfrohedatedf 

such orders being passed 

&k 	6zr- 



Cq)  

Consequently, we were given the Grade 

on the détes shovn against each, as under 

1. T. Muralikrishna 	.. December, 

Annexure 	 2;T.R. Ravinder 	.. October, 
No. 	 . 

3. Mir Hasanullah 	. . Gember, 

ts.330-560 (RS) 

988 
/53 

lB8 	i:? O  

99 

As we were selected originally againstivacancies 

of thi 	grade, we were eligible to get the scale from the 

original date of our appointment in 1986 and not at a 

later date arbitrarily fixed from 1988. 	More over, 	since 

there ws no office order don grading 	the pot of 

Rs.425-640 (RS, we were put to discharge the $d.gher res- 

ponsibilities of that post, but getting the pal only in 

5RSrom 1988 onwards. 	There fore.,iwe suffered 

in2accountsasunder: 

Even vkien the vacancies were availa*le  non- 

payment b 	the gradThTich we we 	sele- 

cted from 1986 to 1988. 	During this period 

we were paid only in scale Rs.260-40 (RS). 

Non-payment of grade in Rs,425-640 (IRS)  for 

the higher responsibility we shouid4red  from 

1988 onwards. 	During the period weiwere  paid 

only in grade Bs.330-560(RS) and no1 in grade 

Rs.425-640 (RS). 

* When we represented against these injustice, the 

Respondent No.6 	(Dy.CCM-Catering) under his nAte dated 

Annexure 29-5-122 	certifiethQbpthas_rd Respondent No,3 
No.  
Annexure (GM/SCR/SC) under his letter No.C.90/F/1/GM5 dated 8-10-92 
No. 

referred the matter to Railway Boaro for grant of the 

4ieir higher grades t6 us. 	The Railway Board under letter 

Annexure No.E(NG)II/88/RR-1/8 dated 22-3-1993 	did not algrec for 
No • o 

4 	I the proposal and turned dovn the request. 

(r 
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Vt 

Annexure 
No. 3.- ,2jt, 

We submit that the Respondents have not indicated 

as to hoW the selection for the post of Caterind Manager 

in Scale Rs,330-480 (RS) was conducted by the R.S.C. on 

6-7-84 when it was discontinued by the Railway Board with 

effect from 1-1-84. 

We acquired a civil right for / appointment to the 

post when we were eaI1id KEEErding to Page No. 1837 

of AIR-1984-SC-1831, the Ministry of Home, Govt.  of India, 

has laid dowh rules in this regard as under: 11 

"Once a person is declared successful, according 

to select list of selected candidates which is 

based on declared number of vacancies appoirt-

ing authority has the responsibility. - o appoint 

him, even if the number of vacancies pndergoes 

a change after his name has been incWded in the 

list of selected Candidates 

Under article 309 of the Constitution of India these 

instructions of the Ministry are Presidential orders. 	In 

violation of these instructions as well as Article 14 and 

16 of the Constitution of India our case has been illegally 

dealt with and denied grade and pay by the Repondents. 

Hence this O.A. has been filed before this Ho'ble Tribunal 

to get Justice. 

5, 	GRWND FOR RELIEF NW LEGAL PROVISIQP5 

On account of illegal and arbitrary action of the 

Respondents the applicants suffered loss of Seniority and 
11 

pay as under 

(i) Seniority loss 	
I; 

According to the Seniority sho'n in the confirmation 

of Catering Staff issued by Responderpt No.4 ((P0/SC) 

under his Letter No.P(C)186/Catering Staff/Cl.III 

dated 19-1-93, 25 employees in s.calel!Rs.260_430(RS) 

at Sen-al No. 60 to 86; and 22 emplorees in scale 

Lc& 



 

Rs.330-560 (RS) at Serial No.65 to 86; hve become 

seniors to the applicants. Also 5 persons in grade 

Rs.425-640 (RS) from Si. No. 60 to 64,of the list. 

ii)Pay_Loss: 

When the empanelled vacancies of Rs.630-480 (RS) 

were unfilled what presented the ResponUents from 

giving this scale from the date of initial appoint- 
11 

ment of 1966, instead of from an arbitrarily fixed 

date of 1988 was not indicated. Conseqently 

the applicants lost the differences in pay between 

the grades Rs.330-560(RS) and Rs.260-43(RS) for 

2 years. 	 I - 

 

 

'a 

A 

-t 

Annexure 
No. 

Without dovn rading the post of Rs425-640 (as) 

we were posted in Grade Rs.330-560 (RS). to shoulder 

the higher responsibilities attached toJ the post. 

Equal pay for equal work has been deniej in this 

case.'  Consequently the applicants were: not paid 

the pay difference of the scale between Rs.425-640 

(RS and Rs.330-560 (RS) since 1988 onw!Lrds. 

These were done against natural justice' and in viola-

tion of Article 14 and 16 of the Constitution oif India. This 

was also done in violation of the Presidential orders contai-

ned in Home Ministry's letter at Page No. 1637 bf AS-1984-SC-

1831. 

6. 	DETAILS OF THE REMEBIES EXHAUSTED 

Pin pointing the loss of pay and senioity occurred 

to us, we made several representations to the Respondents 

at all levels. The applicants grievance were dot solved so 

far. Finally the Rly. Board under their letter No.E(NG)/II/ 

88/RH-I/s dated 22-3-93 turned down our requet for justice. 

H c LAM 	__ 
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7,, 	MATTERS NOT PREVIC 

ANY OTHER CCURTS 

Thle applicants further declaresthat they have not 

previously filed any application, Writ petition, or suit 

regarding the matter in respect of which this application 

has been made; before any Court(s), or dny o±J1her Bench 

of the Tribunal, nor any such app1icatin wrft petition, 

or suit is pending before any of them. 

8. 	RELIEF: SOUGHT 

In view of what has been stated in P 

the Applicants pray that this Hon 'ble Tribun 

sed to issue a direction or orders to the Re 

land 2. 

a No.4 above 

may be plea-

ondent Nos. 

(i) To treat the applicants as appointed in scale 

Rs.330-560(RS) from their initial date of 

9 	c 	 appointment in £986 to the ylear 1988. 

(2). To treat the applicants as orkin against the 

higher post in scale Rs.425-640 (ps) from 1988 
onwards and pay the arrears of p4'  due to them 

for shouldering higher responsihikities of the 

higher post, since it was certifed by the 

Annexure 	 Competent Authority on2-92. 

To gant seniority to the applicabts on.both 

atcounts with all consequential bhnef its. 

To issue such other order/orers as deemed fit 

and proper in the circumstanes of the case. 

9. 

According to the wrong seniority inddated in the 

list of confirmation orders dated 19-1-93, is$ued by Respondent 

No.4 (GPO/SC), 25 Juniors have become sekiorsto the applicants. 

Based on this wrong seniority, the Respondent No.4 (CPO/sc) 

is going to issue promotional orders to our Jäniors 

c 

ft 	. 
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-jhe applicants could not be appointed and the Ministry 

had later on directed their promotion as a special 

case to the post of Catering Manager in that scale 

although that scale was no longer in existence. The 

respondents also contend although they were given the 

benefit of the scale of Rs.330-560 as a special case.--pheH'--

applicants were already accepted the appointment in 

the post of Asst. Catering Manager in the scale of Rs.260- 

A 	
not suffer any prejudice and therefore the claim 

made by them is liable to be refused. The respondents 

have also explained that the panel in which the names 

of the applicants were included was prepared in anticia-

tion- of the occurrence of vacandies and that did not 

confer any right upon the applicants to be appointed. But 

that at the same time the c.J.rcumstánces- that hav had been 

selected was considered by the Ministry and as a special 

case they were given the scale in which they were appointed-. 

In other words, it is contended that the applicants were 

given the same post for which they were selected in the same 

done on,ixi after the Ministry had cleared the proposal as a 

4k 
àpecial case. 4Ue applicants cannot get the benefit thereof 

from the date of empanelrnent. They also contended that 
/4 jZ- 	'Jct-t#t4 ti-2g nr- t AaAk2_ 

fec-maay---€wc 'vaccnc±es in the grade of Rs.330-560 when the 

applicants were empanelled. 

. .7 



Itflr  

6/ 
I 

9. 	The respondents (1 to 7) also deny that the 

applicants were directed to discharge duties af-ay- higher 

responsibilities or the duties and responsibilities attached 

to the post of Catering Inspector. Thus they deny the 

claim of the applicant for higher remuneration in the scale 

of Rs.425-640 from 1988 onwards. The respondents state 

that never any office order was issued directing the 

applicants to discharge any higher responsibilities. The 

respondents strongly contend that since the applicants had 

accepted the appointment to the post of Asst. Catering 

Manager in the lower scale they are •es-€dp from raising 

the pleas for which they raised in the instant application. 

The question therefore lies in a very narrow eampus. 

There is né dispute on the point that the applicants 

were qualified to the post of Catering Manager. They 

have been appointed to that 

post from 1988/1990. They have been given the scale for 

which they had applied viz. Rs.330-550 (RS). They cannot 

rf- 
therefore claim that Rs.425-640 (PS) as a matter of right. 

Now it is well established that the empaneiment 

after a selection to a post does not create ,aright to be 

appointed as a vested right. A person so selected can only 

'Wave legitimate expectation, of being appointed and if 

someone else is appointed in his place, he can make a 

.8 
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irnediatelyas implementation of.Cadre restructdring, 

effective from 1-3-1993. Once it is done it woUld take 

years to reverse the action 	Hence this Hon'bIIe Tribunal 

may be pleased to issue a Stay Order to Respondnt No.2 & 4 

to maintain status-quo in the matter till disposal of the 

O.A. 

INTHE EVENT OF THE APPLICATION BEING SENT BY 

REGISTERED POST 

The ipplication is filed directly by the Counsel 

for the applicants. 

PARTIWLARS OF THE POSTAL ORDERS INRESECT OF THE 

INSTITUTIONAPPLICATION FEE 	 ,6 	 n1tP-o I 

12. 	LIST OF ENCLOSURES 

As indicated in the Index attached. 

V E H I F I C A T I C N 

IVe the applicant No.1, T.R. Ravinder so n of T.H. 

Raju, aged 34 years applicant No.2, T. Murali Krishna, 
11 

S/Q T. Adinarayana, aged 31 years and applicant No. 3 

Mir Hasanullah 5/0 Mit Hassanullah, aged 32 years all 

Catering Managers under CCM (Catering) HQRS, Suth Cen-

tral Railway, Secundérabad, and residents of F 

i: c)tc 	 i2 



(1) No.185, Plassi Line, Bowenpalli, SecunderabAd ; (2) 

No.18-7/1/6, 4th Line, Kedareswarapet, vijayawa,0 and 

(3) H. No.29-212, New Vidya Nagar Colony, Neredtet, 

m Ramakrishnapurs, Hyderabad - 550 556 respece1y 

do hereby verify that the dontents of Para I tol,112 are 

true to our personal knowledge, and Pars I to A. are 

believed to be true on legal advice, and that 	have 

not suppressed any material facts. 

 
) 

Hyderabad., 

Date: 	-09-1993. 

i. 	To 

 

(Signature of Applicant) 

FOR APPLICANTS) 

The Registrar, 	
:1 The Central Administrative Tribunal, 

Hyderabad. 
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RSCfSC/32 

/ H 	 H' 
RAILWAY SERVICE COMMISSION 

SECL'NDERABAD 

	

fetcDatcd 	
1 iv 	 H 

	

I 	 C 
- F 

;4 	 Smt/t 	U Kumi ................... 

Ro No:.:  

- 	 1jjjvft4'wfttiY4ttft 
- 	RECRUITMENT OP CLASS ill STAFF 

.jWacwtU. Employment Nçtice No .............-?........ ' 

U C3t4O1Y No . 	21 • $ q 	 3#S. R1i\LzL1s 

___ 

4 	jr wiifM ft+tU, frw n tR*. ftircnuic cit 'it k.t WqcT 

, tiitwqt 	 nflq 
Ie With •referenc& to your application for the above post. you arc in1ormd that 

yc ir name has been rocothmended o the Chief Personnel Officer, South Ccatral Raih a>, 

	

& undetabad, who. will, in due course, offer gou the appointwent provided you are 	
H 

(It erwin suitab!e. 

H 	 • it4 
: 	No ftwther co:rapondCflcC will be entertaliicd. 	

V 

- 	 CHAIRMAN 

! .00295-10,0014O.S. C. Riy. 

Vb 

 

$ 
- 	 - / 	 jl*."'2 	•!• 	 II 

-. 	 I 	 ...-. 



I

d 

r 

ovm 
1_An. nATal 
P.nn.l &tdt, 

lli.flc)iactot nagns 	 pfl•tisa;'• 

- 	
'1 (( fLccumrtc 

;.cfL( 

Subg ftortditment of SC seadat.-... 
One 

You 'am beet •elsct.d by the Railway t.nioe 
Ctudnion, Rowd.rabad, for appontnt to the post at 
/%%flr4 sac.?, scale 33))(3)• a the 	 H' 

at decided that the .net noruiett of ateflnj 
ts 4tflY-5 In reale k,330m0(M) thoui4 be 

is not potdbls to offer you an appaet to the post 
f Catering )tez.r, eat]. à.33OeO($). RovtT.' sin 

flt have be selected br the Railway R•pfl ____ sion 
for sopointmalit am this W1ve7 it has bee dsotfti4 ta 
otter you an appalnthet to the post of a AS5t C*tfllal 
Macsr, enlé .IO-43O (t), an thii't Railway. If you 	H 
tie willing to ace.pt  This offer you may sad yt 	 H 
seap tep• in the prpforaa Sal on duly aoknuw]sfl 
The rndpt of Vt!, letter. Ton will be oatddere4 ifor 
apointimt to the post of Anti CatsrSi* Maex, POKIS 
' 	O..43O(W) a End ttrt.nccreies nh., In ea.of yr 
eceotisce. Iffltz'*plyiSrt4VStby 'JA.-.CC Htfrr F H 
i vtii be treated that you are not viliing to asoept th• 
rf.p for .p;Iflat to the post of Anti Catnlag 
L3IM v,260t30(Ifl),! 	 H 	 I 

Less As above. 

(fl.L. arfl*) 
Ant: 	O~n.ar V 

ç 
_pçratriW'4 

S 
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JBY REGPOSC,'Ai 

South Central %i]way 	General Manager t p 0f14091 
Pers:onuelBranck't :- 

-Secijnderaba&.. -c- 

,•• - 	No..P(0)563iM' 	-. Date,cI:  
.- 	 - . 	;; 

S 'n M. 
Ptrk 	 ; pta 

* 

AA 

	

Sub: Temporary appointme&t as 	 - 

?as ngbeen selected by the ?afltY efl 
Zo appoi meht'ás ..AatM 	 _________ 
it ié prQpOF4 o appoint you' as a Lenporary _A%tt 	14*4 

on payfls. -fl) c/- an scale As. 	rk,Re(1t) w43cbcuaual i. owances 

dnièib],e tuer the &les in orce, fro4 , 	 .ip tot 	, sub3eot 

to the followingiterms and conditions'- 

i) 	Your pa;sthg medical examination by an auttlorised mqdical 
oflicer of.tie railway; 
Prom th.e date. of your appo1ntmeflt, you wi4 bd4pmet0  
be on probation for one year ; 

i,i) _Y-our eervica%a are flabis' to-6e 
" 	 ,  botic  o4itho 	. 

n n f srvjce is 	oyot if the terminetio  
phsiba1.&.-dapaoity or -: -your rfloyal or 	i.ssal .,as 
a discipliaary measure after compliance wit,h the: proViBiOflS 
of Cluse '(2) of. Axticie. 31.1 of. the Costituton of Zn4Ia;' 

Your appointient 'cill 'be subject t1 . o'the 'ules pndregub1  
lahons issuedbY the Govt.pf India andt.ThPoaiái-
Jtdrninintration from taxAe to t.me, 
You nw-b be prepaxed to servo at any atation on tnS Rly., 

You will be held responsible for the 'cirgip&tàr'of 
.1 	 Govt. oaey,  gotds and stores end,\allo±hepOert7tbAst 

t 	may be entruatdeto you, 	,- 	 V 

You \ysjl not be eligible for any pension or'-tiny benefit 
under the -state 2ailway Pxovident Fund or Gratuttyules .' 
or aoy absentee allowances beyond' the fliowancea adajissi-
ble to tempo"ary employees under rules tin loves from tame t  
td tithe, duflng such,: ernooraryTh.erviee. 	:..: 

2 	sbtr 	idncain the- serYiasS4fl1et9O - . 
Y6ur -quali'fying in the duties pr6Qcr4 

.
bpdf6 the pest 

y.ou hold; :and.- 
 

Your qualifying such other general pondition for service 
as they b Iai&dowñfr 	'timetotime; 	 --1 

. 3-. 	You iqiM be tot4red O take the -:a.leganOe 
or taka' on affirmation in the '-ox- ind±catçd below:- - 

- - 	
- -. 	 KRSS i-s,A- 	çdo 	solomnly :atf4.rm 

;-ti1oe faathful and  beertrueafliahCQ:tOtfldia 
-\ 

 
and t& 	'or1s-ijtution of India as by Lavn-established and 

N- 	• 	 1at •:-n ca-'y-out the, dutieSomdniCelOySllY, 
y'a 'ith impartality/ 

- 	p.. 	 .. 	..- 
- 

( L 

- 	-- 	- 	----4 	--I 
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t. 	 qp q fGQYERNME14X DL INDIA 	.7f• 

\ 	 jaTcThMINISTRYOFRALLWAYS 
401 

I 	 (t 	)tRailway Board) 

i 	
. 	w 'lt, 	ftn-i 10001. Nfir 

(:c ) I:/a3/i-1  /3 	 Azil BSava New bell lOOted 	 19 	
L 

:he Gener i 
.OUti Ce:Ltrai flaiiay 

e .s 	 ecurcerlbj:!. 

I: vio:; cif the circumstances exnThined in your 
lettr of tc. . . 988 quoted auove, the 	ilway :Joaro have 

deciued, as c :ciL:l csol that your ailwy administration 
tour c 'ndicr Los v17 	n'i ur ikrrhna, 

arttThn3th, T .R.Ravindcr, i-ar 1:as2nullah actnS' 

_ Thterim( 	 in _  
aifl t d.Liect rucruituiciiU quota in the 

U 	 L5 w,o.f. the data of such ox- Jet's beìflE 

pa:sed 

( C.  
DEFTY !)IRLr:oj :S?ABLIbL-EIC (N) 

/ 	ai.:; to• 	 H 

/ 
A- 

II 

I 

LJaJ' \AA 

Sub: L Dir-2ct ecruit:acnt of cniididm tea tnrough RRB/SC-
fcr the not of Catering Can-agers in grade 

Ref:- Your Jil.;jytS letter 0.?(C)5G3/Catg.1. 1anager 

datd ig.i.c3ancl 
 

H 

4 



had issued Emloyment Notic( No 3/83(Cdtegory No.88 
.ilngf1or .plicat LqjiJqr :t_I 5t -cf....Cater.i.ng.. 

in Scale Rs 330 — 480 (flY from the 
CUnCIIdlICb 

Psd'asing qualification of Dip1ooi, I' L.lI.c!rLn;. aiid 
U'tr 

iimàtjon aftur uuLuetjonu bt.,iLiitg that my name was rcComIfle,Id(.(j 

	

.. ................... 	. . 	.. 	- 
r r0ttapj,ointrnent vjde their letcer  dzjtec. 6.7.1984 for the süjd 

post'. 	An Lhu laiilway Itinjrd iuvc at uc COjHL idt uta I ly Luke,) 
4 	.d 	...• 	..s. 

decision, at a later date in July 
1'84 itself that direct 

recruitment of Diploma holders in Catering should be done in the W 	
.-. 

Rs.c4Q5 — 640 (RS) instead of in the scale Rs.330 — 560 

	

.. ,1;.:. 	........... 	. 	.  
IRS), a representation was made to this effect requesting for 

tTt 	
etew of the position stating that out selection for the post 

"j ofiCaterjg Managers in Scale s 330 — 560 (RS) stands good for 

..........Y:alI. purpoic and we be offered the post of Catci-ing Manager iii 

—. 5.60 (R5). Our case had been Considere
d  

favourably on its merits and I have be 
en posted as Catecing 

	

... 	0 IRS).  vide the CP0/SC'6 Order 

	

56 	 . 
, 	 ),1o4/88 (L.No.p(C) 	

. 	

15.7.1988 and 
who %9C45 Working as Assistant 

in' Scale Rs.425 — 	40 (RS) 	This may b 
to, the' 'decision'Jof.tRailway 	oard that dIrect i

Py1.trnentk.of 'Diploma:, holders "in Catering shOuld be, only in 
Rs 425,_64o'(Rs)f 

'I

ly  

- 

I'bpg to state that it is quite 
/?,.'4in4ustified' that only -Wdes of a Catering Manager in Scale 

-f 560 (RS) are being paid when the work ot an Assiscaiit 
'E* 

c,Catenng Inspectpr/M 	 Scale it 	— 640 
ainst' IRS) is 

the clear vacancy of the said post in A 

	

	
- 640 (RS). i, therefore, request you to kindly 

aspect and see that higher, 
 emoluments of Wages are 

for's the 'higher responsjbjljtjesf of the 
post bcLzIL, 

7. 
dered 

,,' 	

•, 	, 	

I 

q 	 Centu 

., 	- 	. 	
, 	•:. . 	 . 	. 	. 



- 	 - 

- To 
.1._. 	_- !r  

General Manager 	 - 
Centrai Railway 

S ECU N DERAB A D ........ ........................... ________________ - 

1/ TtfROUGH PROPER 
Respected Sir, 

Sub Direct Recruitment Of cndjda1er thiolich "L 

14,! - - - 

	
for the post of 'CaterinC Managers 	in grade 

H 	------------ . 	
- 560 (RS), 	 I  - 	 - 	

- 	 - 	. 	 •1 	 - 

I 
most humbly beg to bring to your kthd flotice the foilowLilL 

:hcts for cnsideratjon and favourable action. - 

H- 	

I am one of the following four candidates who 

seiected by the Railway Service Coimission Secuhderabad for r. - 

post cf 'Catering Manager' in Scale Rs.330 - 560 (RS) 
dtn ii -July 'l9S4.agajt the direct recruitment quota at Candid 

POSSeSSing qualificj0 of Diploma in Catering 

- - 	

S/Shrj 	....•• 	• 	- 

Muraj Krishna 	 I  
- 	

2. Kharae Eknath (Scheduled 
CSCC) 

' 

	

4. 	

- - •. - .3. 	
T.R. Ravinder(schdl 	

Cste) Mit 	 - 

- -- 	- 	

- 	Hasanullab 

Assistant At the time of appointmen 	I was ninforme 
Vide th Personnej Officer's Letter No 

	

ted 6/8T3_85 stating 	 .P(c)553/ci  ta 	

that the Railyap Board have deeid
i c

discontinue 
	t the direct recruiement of Catering Managers in Sca 

	

Rs.333 	
560,(Rs) 

with effect from 1.1.84 and bce decided 
t 

- - - -- 	ffer 	an 
Manager in Scale Rsto the post of an 

me. 	 Assistant caterin 

	

s it was a matter 
	

.. 
-- - 	

..260 	
in case it is acceptable 

Co 

- • - 	-A 	
of b

43Q (RS), 

read and life for me, I have 

	

accepted the job of 
an ASsistant Catorn, Manager 	L Wag lOtur 

-! - - came for enligflteflm t that the 
Raibay Service 

k4ntd. .2. - -. 
r 	 I 	

- 



S 	

. 

f 	 'p ' 

	

('!III•':I 
b'•4 	 - 

.. 

I - 

An early action is requestEd for which act of 
kinnes8,..rshll ever,re(najn grateful t 

Ou- 

Thankjn' you, 1  

	

I 	
our 	1 'lLht ul 

HL 
Date: 8.lOd99j. 

	iJ\VJNHFit) 
Caterj ugI tlanaver 

An'advance Copy to C.M./S.C. RIy/$C 

to the 
Chief Personnei Officer/s C.Rly/sc 

and IØ narY action. 

- 	• 	 - . 	

- 	
I 

I• 	. 	:.---.. 

-• 

H 

I 	 - 

I 	 I  

.:r..tL.r............. 



Sub: Request for higher emoluments - Reoresenta_ 

	

p 	 tions ,of Shri T.R.Ravjnde.r and Shri, Mir Hasanullah 
Catc)ring Mananers in grade Rs.1200_2040(RSRP) 

Ref:Noting at 514'! anc 52/N. 

- 	 I  

These Candidates were ori9ina.ly  selected through 
the RRB for posts of Catering Managtrs Scale 
[1s.33O-560. However, before the appointrnentorders 
could be issved, Board have changed the rules 
advising the abolition of this grade and introduction 
of new grde for apøointments for direct recruits 

	

4- 	 ie.425-64cj grade (RSj); Therefore,it was not 
possible to offer these employees the $30-560 grade 
and orS obtaining their willingness, lower grade of 
)260-400 was given to them. I feel that there was 
na dternative for thr, employees than to accept 

- 	 lowe 1  grade. 

It is)ais clear from the ailviay oard aoteeinq 
for giving the abolished 1rade of 330-560 to these 
employees as a special cae. 

Thouqh'Railway Board haveclarified that these 
candidate/s have to he employed only in grade 
330-560 against direct recruitment quota of grade 
425-640 	tn view of these candidates havinq been 
utilised ih grade 260-400 from Jan'86 to July'88 
aqainst the recruitment in grade 330-560, haVe 
lost monaterjily and since have been working in_-
330-560Dfle direct recrbitmen-t quota oft25-640; 

(asa special case,'wernay recommend to consider 
tnese conoldates or the oost o1SSfrjn Managers 

ç Tscae ot Ri43t49 Since these candflTis 
wor;inq 

I4 
.1 

5,t 
 Ic- 43.C$9j 

.Dy.aC (Catg. ) 

-c&• 1Yz ® oSa'Q 7. 
0A4i4 	4L/ 

oQJ 

4,+S(  4- 4 
1 

C)_&ct 	I (7' )J 4 gv\JC 	AiL'r 



H 	 0 
South Central RaUwey.  
Gesr&i Mau.urIs Office, 
Con.rdal trench, 
Ssctrderabad, Dt.8.10.92. 

No. C - 

The Scretary, Estt(N), 
Railway BoaS, 
New Delhi. 

Subs- Direct recruitnent of candidates through 
RR!/C for the post of Catering Manager 
in Grade At.fl20-360(RcL 

RoEs- i) This Railway's Lr.No.P(C)/563/c.ng 

	

3 	Managers dt.12.1.88 
' 2) Board's Lr.No.E(NG)II,/88/p.R_IJ8 dt.26.4.98 

' C'3) 	-do- 
4) This Riyts  EQ 

	

V 1 	dated 1.1.92 addressed to Shr. PU! Sarc, 
Dy.DireEtor,sstt(u)Iuy 3d, New Delhi. 

Attention of Board is Invited to this Railway's 
it letter cited (4) above, wherein it was reuestod to 
consider the 4 candidate, viz,, 1) 5hz-i MuralliCrishna, 
2) Shri )Zharat Ekanath(sc); 3) Shri r.R.aavinder(sC) 
and 4) Shri Mix Hasanullah who were recruited by 
RRVSC in Scale Rs33Oe560Rs) and vthc have requisito 
quelificaon of Diploma in Catednr for the posts of 
Catering Mana!er in the scal. of Rs.425-6.40(Rs) against 
the direct reãrui thstt quota, as already proposed vide 
pan (5) of this Railway's letter No.P(C)/563/cI/ dt-
12.L88 (copia enclos.d for reach' reference). 

nce th* four candidatei were selected by the 
Ma/SC with requisfle qualifications and are eligible 
for the grade in scale Rs.425-640(Rs) against difect 
recrultitent quota, thn are fitted against 4 such 
P05 ta which were then vacrit, 

In the c1.rcItances*  aazd are reqiestecl to 
comrntmjcate their decision approving the four 
ePloyees being considered forposting as Catering 
:$.nagers in scalO Rs.425-640(as)/j400..2300 (Rsafl, 
esecie1ly in viiw of the factthat their selection by 
RRB in July 1984 overlapped with ?oard's instructions issucj in tto sai* nth asiA the sara. year that in 
respect of vacancies arising sher 1.1.84 the direct 
recruitn,t should only be in this grade. 

ç-: 

/Gsnsrg.l Manager(c). 
flcis zg accvs. 

4- 	 L 



t 

S.No. Name S/thri. Desicn. & Grde 
(RSRP) 

Divn 
Hqrs, . 

a- - 

 U.V.SeSha?iri Ran -do- 8Th 

 A.Kotôswar 	Ran -do- 	' BZA 

 N.Bbanuprsad - 	-do- BZA 

 K.VeerenjafleYUlU -do- 3m 

 SK.Mcera Saheb -do- BZA 

 R.Mani JtD.. SC 

 T.Amer?linoaTh 	(ST) BZA 

 K.PuruthOthflB 	(SC) -do- AP Exp.Pantry 
Car/SC 

so. V.Sitbarrn -do- Gil. 

 K.KunchithajathPm Pilial -do- IJBL 

 N.Bheemse3 -do- US!. 

 I.Lpkshminar?y?fla -do- Gil 

 R.Ramesh Bebu -do- BZA*  

 Nazeexkhafl -do-  Gm 

 V.VL.Sridhar Ran -dn- Hqrs. 

37. B.V.Rameth -do- SC 

38, J.'iijRy?hh?Skr2 i?o 	(Sc) -do- BZA' 

 K.Murelikris}W -do- '3m 

 Gore Star.isleus Cat:.Insp/GTL ar. 	GTL 
1400-2300 

1. 
- 

K.C3SenothiPfl -do- - 	BZA 

42. T.t?1?ra 	1 	Rèddv 
4 

.-6o- so ct 	Unit - 

3. P.nhan 	.3o1yE dn 
SC 

RJrtPp? Beddy dn- 

S.Arnecrj -do- BZA 

46 .Krisbn 	Ran -do- SC 

7. LSety?narfl?  

C. .S.3r?hn1.nPflfl (so) - 	-do- I l l!  RajkntE*p.
sc 

GTL 

50. 
Hors. 

51, SK.At?rtliah -d Sc 

.-'fl.. K:hin yr Rest/SC 
52 C.Rushikth 

Ctflt'. .3 
ç 



SOUTh CB4TRAL RAILWAY Headquarters Office,, 
Personnel Branch, 
Secunderahad - 371. 

No .p(c) .186/Cato ,Staff/C1 .I1). 

COA(Catl). 
DPM(P)SC HYB BZA U5L GTL 

Sub: Confiithtiofl of Class-lit 
cornrnl.(Catl .),tepartmeflt. 

00000 

Dat ed : 19-0 1- 1993 

staff of 

	

Fo1loni .are the Gup 'C' e1flYee5 	
rkinq in the 

Cortinercial 
Dlvii. 

5.No. 	Name S,'thri.I 	 Desia 	 Hqrs. n.&ade . 

	

I 	 Fz.(RERP)  

M.N.;nduranR;o 	- - cGI/Gr.O30 	- 

b

SC 
K.Lina?.iah (Sc) 	 -do-

3. 

  

Y 	 R.V.Subba Ra 
1 
0 	

-do- 	 }-Lqrs. 

4. 	G.Vedktah (sp) 	 -do- 	 B Z A 

5.. cçM.D.ctr2flH 	 -do- G T L 

K.SreefliVa5t.1U (ET) 	 -do- 	 ,GTL 

BZA 
sJaonnathdm 	 o- 

8, 	P.L.Janahfl Rao (Sc) 	
Hqrsb 

	

o- 	H .  

B.V.Rathafl? ao 	 -do- 	 HqrS. 

10. 	K.LakShmnaMUhY 	 o 	 BZA 

ti. 	John E.stiber0 	 do 	 HqrS. 

12, 	B.Raja Ran 	c) 	 -do- 	SC Catq Unit 

cb.Seethar9m3- 	SCRI/Gt'.1600'2660 	BZA 

N.S.RamanUi?ChaUlu 	
-do- 	 HqrS. 

) 	
BZA 

Endric eoe  
-do- 	 BZA 

K.R13n? Ran  
G.PrPbhkar (SC) 	 -do- 	 HqrS. 

M.Ravifldrøfl 	. 	 -do- 

K.RaflqPflath' (ST) 	. 	-do- 	 (3TL 

 
20. 	

. 

	

L.NatrPian (ST) . 	 -do- 	 BZA 

,.Contd.2. 

A 	 A 
I 	 ___ 



IL 

H 

S.No. Name 5/Shri 	. 	Desiqfl & Grade 	 Divnt 

T.Muralikrishna 	Caterinci Manager! 	 BZA 

Gr, Rs.12002040 
. 	 - :(RSRP) 

Elcnath Khart (so): 	-do- 	
6TL 

(Reverted as AGV to 
Gr.&.975_1540(R5) 
for 3 ye'rS (NR) with- 
out 1os of seniority). 	. 

T.R.Ravinder () 	 .-do 	SC Catg Untt/%C 

90. 	,V.Raman 	
-db- 	 1L   

Mir Hasanul].ah 

92. 	.XriShflSWfflY 
	 QTL 

93 	A,Rm Moltr Ro 	
.: Adhoc-dn- 	AP Exp.Pafltti Car/SC 

94. 	N.DavidPS. 	
-do-' 	• 	SC. 

950 	k.ve 	ulaiah 	 .do- 	 SC, 

P.Soimath Kurup 	 Acsistpnt 
- 	 Cterinr 

Gr.09?51540iR5i . 	SC. 

NandakishOre 	 • dO 	 • 

96. 	S.RajeeV (sc) 	• 	. 	- 	 ccc. 
sc 

V.KctesWara Rao 

• Mohd 1-Thcob 	
• -do- 	 SC 

101 	S.P-. 	eswara Rao 
	• 	• -do- • 	

Sc 

1020 	G.M0. ychs DP Reddy 	• 	..do- 	
SC 

Sc 
103 	 Rao (SC) 	-dot  

Koh 
104 	K,I e tL3h Kurnar (ST) 	•o 	 ,ReStC 

-do- 
105. 	3 M'.h: . 	- 	 •n_ 	 • 

100. 	
. -do- - 	• SC 

107 	B :r.rP5 Rpo 	
• 	 -do- 	• 	• 

lOEr 	N DhRPhUjPfl 	flao 	
-do- 

109 	K,kmrna ?c'n • 	
- • -dn- 	• 	 BZA 

110. 	evinde Reddy 	
• - 
	 BZA - 

Ill. 	P..Gun'P P1eddy 	
-do- 	

• BZA 

OTL 

12. 	-• DS?dh3k P r 	
• -do 	• 	 .  

.113. 	K.N.RaVifler Prased • 
	o 	

-. 	GTL. 

Contd..5. 	a 



.J 	. 

	

S.No. 	N a in e 	 Dsiqfl : & rad 	 Hqrs. 

	

e 	 DiMiri. 

5/Shri. 	 Ks•  tRSRP)  -.- - - a -- - - - 

M.Potharaiu 	. - 	1400-2300 çatq.Insp. 	BZA 

-d .M.B.Subhakara Rao 	 p- 	 BZA 

0.K.?rUnak8r 	. 	-do- 	 GTL 

T.M11tkariUfl3 Rao 	 -do- 	SC /Catg Unit 
H 	SC 

-do- 	 GTL 
57•   

	

58. 	T.Krishnarava Saa 	. 
anayakulu 	

-do- 	 GTL .  

59 	t.S.V.Mutalidhar Rao 	 do 	. 	 BZA 

	

-do- 	 BZA 
V.V.Satyafl?rBYana   
P.ICrishflEira5 (Sc) 	 -do- 	 BZA 

V.Sivasubramanvam 	 -do- . 	Sc 

R.ViSwaS 	. . 	. 	/ 	
-do- 	

Exp. Pantry 

	

64. 	K.MadhUS?d9fla0 	 . -do- . 	 BZA 

	

65, 	M.BabU Rao 	. 	. 	. Cata.MflaQer 	 'TL 
1200-204Q 

	

-do- 	 BZA' 

	

6. 	D.L.v.s.vaa 	 - 	.  

• 	K P. Koteswara Rao 	 -do- 	• 	BZA 

. 	
-do- 	• 	GTL 

K.T.VishnudPS Babu 	 -do.- 	 BZA' 

a.M.Bihare (SC);, 	
-do- AP Exp.-P'antrv Car 

Sc 

5.Mpne. 	. 	
-do- . 	 Sc 

-do- 	 SC 
N.ParaStramt4U 	 - 	 .  

BZA 

	

73• 	A.Obul Reddy 	 -do- ' .  

	

74. 	'I.Seeraffi& MurthY 	 -do- 	• 	BZA 

>• V.N..So?Y8iu 	. 	• o- 	 BZA 

	

o- 	 BZA 

	

76. 	K.Rambabu • 	 •  

	

77 	John Marie - 	• 	• 	-do- 	 BZA' 

.K.S.N9re?9fl8 	• . 	-do 	 BZA '. 

K.SadaSiVPthettY . 	• 	-do- 	 BZA. 

M.Hemanth Kum?r 	 • 	-do- 	 ccGftqrs. 

V.Rajender . 	 -do- 	ScCata Unit,'tC' 

	

i .v .R8vindranath 	 -do. A? .Exp .PañtrvCar/ FC 
GTL 

B.BalasubramaPYam 	. . 	-do-  

$.Chander Ra 	. 	. 	-do- 	• 	sc 

S.PrakaShr Rao ,  

	

. 	. -do- 	 sc 

86. 	V.Venkateswarlu,..- . 	 -do- 	sc1.catq Unit/SC 
Corttcl....4. 



OL '-H 
zi 	6 s: 

Si. N a in e Desian & Divin 
to - 	/Sxi•_ - radet.(RSRPl --------- 

147•  P.Pitchaf 	Pillal -do- GTL 
 G. Doral Rajan -do- . 	- 	art. 
 V. Srinivas Dora -do-  
 D.Venkat Reddy -do -  BZX 
 B.Krishna Sinqh -do- Sc S 

 S. Mani Senior Cook! 
Gr.P3.12001800(RSRP) 	RZA 

 R.Nanimhan .do 814 

 J.V.Saty?narayana Muithy -do- OZA 

 N.Selvaraj -do- I 	SC 

 C.Mallaiah Leiiah -do- Sc 

 C.R.amulu Malliah -do.- SC 

 Syed Hussein -dc- BZA 

 S.Pradeep _do_ tilt. 

 V.Malla Reddy Cook/Gr 	;.. 9-j)oo 	Sc (asa) 
16.1. Sanjeevu 	3anqa 	-. -cl.- $c 
162. K.Dnniel R.aju 
163 B.Rajiah - -dn jiYu 

164. MaNaorj o- - vip ce/ 
)4qrs. 

V. Rprnulu Malli' -do- 	-t Sc 
 XM.R. Rnci 	ii -do- .P.Express/! 
 M.RJc?rin' -('0- 

 Prern Sincn -do- .'JI? Ce11/l1qrS. 

 D.Nacr1inr o- ..S 

 V,Arr±psh?nkr -do- BZc 
A 

 T.3hErthi 	h'n - 	-do- GTL 

 D,Thinjv.'11Urri 	-. -do- BZA 

 Ch.Anr,e -. 	-d-'-T - 	Sc  

 BJ.Eu 	: - 	Babu, -d-,- BZA 

Mellesh. H. 	- : tBL 
- . 	- 

j)• 	•_.• 

H 

T. 



A 
	 1 5 . 

Si. 	N a m e 
No. 	S/thri 

114. M.Suresh Babu  

'1.HprikoteEvra Rao 
116. V.Vijayakumar 
117, K.SambeSiva Rao 

 S.K.Rarn Pasha 
 B, Subremanyeswara Babu 

1. S.Daniel theodor 
121. P.Srinivsan 
122, Joseph Dawson 
12. B.PrabhkPra Rao 
124. T.V.Vasu 
j, A.R.Gopal Rao 
126, - V.Sushil Gupta 
12. D.VijpykriShfl 	Reddy 
12 8, R.Dani?h 
129 NJ4o4ac,ar?jan 	* 
130. M.E.Vishnu N'mboodri 

Desi. & 
Grade ps•(RSRP) 

Assistant Catexlno 
Man aqer/tr1.97S-lS4O 

.-do- 
-do- 
-do- 

, -do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do - 
-do- 
-do- 
-do 

do-

-do- 
-do- 
-do-

-do- 
-do-

-do- 
-do-

-do- 
-do-
-do-

-do- 

-do- 
-do- 
Master Cook/ 

Grjs. l320.2040 (HEAP) 

Di'vn. 
- S 

BZA 

BZA 
EZA 
EU 
GTL 
BZA 
BZA 
GIL 
UTL 
B ZA 
B lÀ 
BZA 

Urn-. 
UBL1  
GIL 

am 

 P.K.Yel?Yudbatfl 	- -do- BZA 

 I.K.K.Subh 	Rao 	' -do- GIL 

133; G.Narayen? 	(Sc) -do- BZA 

 C.V?sudev?n -do- . 	GIL 

-do- Kob.ReSt/SC 
 A.KanikadaS 
 K.Leksbrnafla. (SC) - -do- BZA 

137, ManikantaEl Nair -do- Koh.ReSt/SC 

 R.Raman -do- UBL. 

 N.Senkiran -do- A.P.Expréss 
Pentry car/SC. 

340. Syed Isrnail -do- S€ 

 T.Lakshfnipathv -do- GIL 

 K.R.R?n'anatIh?fl • -do- GIL 

 K.Kesav?n • -d0- 

146. A.KrishnPn -do- lilA 

15. NjrjshnAn -do- BZA 

146. p.:R&rn?ch?ndr?n o- UBL 



7 

S1.No. 	Name S/Shrl. 	 Desiqn.Gr?de 	. 	Division 
Hors. 

176, P.W. Manohara Cook/Gr.R.9E0- 
1500 (RSRP) GTL  

177. P.Naoeswar? Rpo -do- BZA 

173. A.Krishnamurthy -do- GTL - 

-179. K.S.\'enkptarpman -do-- GTL 
 D.Vasurjeva Sac -do- GTL 
 R.Vish- Nn?then -do- BZA 
 V.R?mb?bu -do- BZA 

 N.Selvarej -do- BZA 

 M.Nrayan? -do- . 	GTL 

135. D.Sathyanaryna Murthy -do- GTL 

186, K.C.Sridhpran Nair -do- UJ. 
 K.Sivakumar -do- 	 . GTL 
 K 	P .Nareyan Reddy -do- 	 . Sc 

1891 SK.Mehaboob. -do- SC 

Kindly verify from the service recisters of the above 
nnned employees whether they have been confirmed in any arade 
and if so the qr.'de in which they have been confirmed and the 
date of their confirmation may please be advised immediately. 

c. 	 It may also he indicated whether any DAR/tPE/Jioilance 
cases are pendina or contemplated aoainst than. 

Mattét' may please he treated as URGENT. 

£ d /.. 
(V.S. 305111). 

'I 

	 for Chief Personnel- Officer. 

 

A 

thd 
II 



a 

c 
Q) 

Ri1 'CI Board WtTC kht 	GOVERNMENT OF INDIA It  

fr" Icliq MINISTRY OF RJ4LWAYS 

Date 	 C ' 	t 	RAILWAY BOARD) 
ntn 

/ Qce of flDerI 

kc 	wi, 	4 ft-iico1, 	Thf*i 
_1993 

N0.EOG)II/88/RR_1 
N 	Dei1l. 

Genera1 Manager(P) -- 
Saith Cental Railway 
S ecund erabad 

Sub:- Direct recruitment of candidates through 

cj \ 	RRB/Secuflderabad for the post of 
fts.330-560. • Catering Manager in grade 

v93 c 	'JI Ref:- Your railway's letter No.C.90/F/1/GMS •• 
dated 8.10.92. - 

v..,. 	,-1a1w v'S troo1 for p - a ----J 	 - 

considering the four employees 
as Catthdng Managers in scale !.425$40! 
%.1400-2300 against direct recruitnant 
quota has been 	€---considered by the 
Board but the same has not been 	- 

agreed to. 

( P.L.N.SARMA. ) DEPUTY DIRECTOR ESTABLIsHNfl;T(N) 
RAILWAY BOEkD. is 

£ 



BEFORE THE CENTRAL AD!V1'{RIBUAL, 

AT HYDERABAD 

O.A. No. 	/1993 

Between 

T.R. Ravinder 

and 2 Others 	.. App1icant 	i 

AND 

Union of India 
Rept by

, 

 
Secretary, 
Railway Board 
New Delhi 
and others. .. Respondents 

Sub: Prayer for direction to 

Respondents in the matter 
of Seniority, Pay etc. 

Fjled on 	--09 ---1993 

Filed by 

M.C. Pillai B.Com(Hons) LL.B., 
Advocate, 
Flat No, 304, 
Kakatiya Apartments, 
Hébshiguda, 
Hyderabad - 500 007. 

CWNSEL FOR THE APPLICANTS 



CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

V 
Date: 

O.A.Regd.No. 2-174/ 
, To 	 /53 

I 	 I  
Ii . 

Sir, 
I am to request you to rectify the defects mentioned below in your application within 14 days from 

the date of issue of this letter; failing which your application will not be regisered and action Under 
Rule 5 (4) will follow. 
1.  

0 	 • 
-vëk 	Y?1PS 	€ i 

Q& 	e°t al-c 

 

 

io 

11 

 

 

 

 

, puty ReistrlThdl) 



(9,  
-2-- 

N.Parasur.nuiu Catering iinp,J: 
O/o r.Lerang k'an.ager

t. r.cat .i erng Inspector(vfl) S.C.&ülway, ICazipte  

21. Z.Obu1 fcddy, Catering Amager, 
0/0 Asst.comr]..ianager(ctg 	.•.C. Rly, Vij oYwadn. 

22 • V. Sreor one Murthy, Catering kiangc-r, 
ON 1 sst.tthm1.jcnager (Catg.) L:.c.j:ay Vijayawaaa. 
V.N.Y.omayajuiu, Cotjrin Manacer, 
0/c .s9t.rn1 Manc 	(Late;) t.C.Ely, 	jyowadej. 
Ic. flcrn i3a.bu, Catering Tinnaqer, 
0/0 1Sst.omrn1.flanngc(cng ) a.C.Rly Vijay 
i .John narie, Catering ?ienager, 

O/o csst,Cornm1. Manager (Catg 	3.C.dy, Y1jewada. 

K..Ncrayana, Catering Nanagcr, 
0/0 .sst.Cornin1 .Hanager(Catg.) s.c. kay, Vij Y;wara. 

I 

II 

IC.iSadasiva Chettyo  Catering Manager, 
0o :sst.corn1.Mflnager(ctg) S.C.RJ:y, ViJyncg 

M.Hemantha iCurrar, .Catering nanagcr, 
0/0 :sst.Ccmmm.ManeQer (Cntg.) Q.C.fliy, 1Th!lnj) rnm, 
V iajcncier, Catering I'Ianaer, 
0/a Asst.ccmnt1.anager (Catg.j,5.C.zd 	Railnhlayajn, SecundcrbaK 
P.V.flevindranath, Catering •MagerI. 
0/a ASSt.00Wm1 .Manager(catg.) .c.iay1  tcai1 nilay, L2CUflcrhr 

3,4 R.Ealnsubxhmaryom Catering Fnager, 	- 
0/0 nsst.comml .Monogcr(cetg.) I-C- 210 Cuntakal. 
]3achander Rao, Catcring Manager, 
0/0 Sr .Caterinc Inspector (VRn) 3. C..PJy, - i(a±ipt, :aranaI Dit. 
3.iralcasa Rca, Catering 1ahoger; 
0/0 Sr-Catering Ispcctor (VRi) .C.IUy, Kazipct,AqrLngvl fist. 

34• V.Venkrteswarlu Caterinc; a.nager 
0/0 :sst. Coimml .flanecter(cetg.) Raiini1yam. S.CRlv. 

. Respondents; H 
For the 2pplicantsg Mr.M.C.Pillaj, Advocate 

For the Respondents: Mr.J.R.Gopal Rao,SC for Rlys. 

C0PAM: 

THE HON' BLE MR.JUSTICE V.NEELADIU RAC : VICE-CHAIRMAN 

AND 

THE HON' BLE MR.p .T • TIRUVENGADJI : MEMBER ( ADMN) 
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C) 
IN THE CENTRJj. A DMINI$TRJ4TIVE IZILOUNAL HYDERABAD BENCH AT HYDERABJD. 

O.A.No. 1156/93. - 

Dfle of 0rder:16..9...93 - 
T.R.Ravjnr 
T.Muraui Xriahna ' 
Mir Hasanulla. 	 - 

Applicants. 

and 

(at) UNION OF INDIA REP. BY 

Secretary, Railyzay Board, 
Rail Bhavan, New telhi, 

General Manager, •s.C.pj.y, Secunderabad_371. 
chairman, Railway Recruitment Boar& Secunderabaa_371. 
Chief Personnel Officer, 

S.C.PJ.y, secuncierthad. 

Chief (mjnercjal Manager, s.C.sdy, Secunc]erabaa. 
Iputy Chief Commercial. Manager  (c•) .S.C.Rly Secunderabad...371. 	: Senior Qmmercjal Manager(catg.) 
S.C.nly. Ra.ilnhlay, Secunderabaa_371. 

8. 	 Catering 
\ 	 Inspectors, 0/0 Asst.Convflercial . P.Icrishnaraj. 	

(vmt) S.C.Rl.y. Vijayawada. 

\.v.subrarnanyam Catering Inspector (?tbile) 
\. Q/o Chief Catg.inspeco, 8.'.fly, Mobile unit, Secunderthaa Stn., 

R.Viswas, Asst.Catg.Irzspector, 
Vo Divl.commlr4anager N.G.Off ice, S.C.Rly, secunderabad. 

\.Macmusucii,ana rto, Catering Inspector, 
o Asst.QommJ.Manager (Catg.) S.C.PJ.y. Vijayawada. 

%bu Rao, Catering Manager (Retd.) 
\ Asst.Corcial Manager(Catg.) LC.Rly, Guntakal. 

S.Varma, Catering Manager, 
SSt.C4Dfllffl1.I4anager(catg) S.C.Rly. Vijayaw •  

Swara.Rao, Catering Manager, 
.Comml,Manager (Catg.) S.C.Rly Vijayawada  
anga Vittal, CateringManager, 
t.commi.xianager (Catg.) S.C.nly, Guntakal. 
fludaS flabu, Catering Manager, 
.comrnl.Manager(Cg) S.C.Qy, Vijayawa 

60, Catering Manager, 
ommI Manager, SC.pj.y, Railnhlayam, Secunderad. 

ng Manager, 
.Manager, S.C.Riy, Rai1nhlay, Secunderabad. 

1 

I. 



20. N.Parasurámuj.u, Catering Manager, 
0/0 Sr.Cering Manager, 0/0 Sr-Catering Inspector(VRR) 
S.C.Raiikay, Kazipet. 

21, A.Obu]. R4ddy, Catering Manager, 
0/0 ass$ C.ominl .Manager( Catg.) s.c. R]y, Vijayawada. 
V.Sreer'ama Murthy, Catering Manager, 

0/0 As/t.CorrUnl.Manager (Catg.) S.C.Bly, Vijayawada. 
V.,N. .Somayajulu, Caterin Manager, 
O/c<Asst.cojnml Manager (Catg.) S.C.Qy, Vijayawada. 

Babu, Catering Manager, 
0/. Asst.Commi..Manager(Catg.) S.C.flly Vijayawada. 
P.John Marie, Catering Manager, 
0/0 Asst.Comml. Manager (catg.G S.C.iy, Vijayawada. 

1C..S.Narayana, Catering Manager, 
0/0 Asst.Comm1.Ma.nager(ca.) S.C.RJ.y, Vijayawada. 

27 • KoSadasiva Chetty, Catering Manager,. 
CØi Asst.Conuti1.Manager(catg.) S.C.iUy, Vijayawada. 

28 • M.}tmantha Icumar, Catering Manager, 
0/0 Asst.Comml.Manager (Catg.) S.C.Rly, Railnilayam, Secunderabaci. 	j V.Rajender, Catering Manager, 	 . 	

. ,' I 0/0 Asst.c.rnfl.aaager (Catg4S.C.Rly, Railnilayam, Secunderabad. 
P.V.Ravxndraflath, Catering Manager, 

aL 

0/. Asst.Ccmml. Manager (catg.) S.C.Rly,Rai1ni1ayam,secunrjj,/ 
31. R.Balasubrahmanyam, Catering Manager, 	 / 0/0 Ant. Corn]. .Manager (Catg.) S • C. fly, Guntajcal. 
32 • B.Chander Ras, Catering Manager, 

0/c Sr.Catering Inspector (vRR) S.C.B].y, Kazipet, Warangal.QJ.s 
33. S.Pr]casa flac, Catering Manager, 

O/o Sr.Catering Inspector ('inn) S.c.Rly, Kazipet,warariga]. 1)1st. 
34.. V.Venjcateswarlu, Catering Manager, 

O/o Asst.comnd. Manager (catg.) Railnilayam, S.C.Qy, Secunderabad. 

Respondents. 

For the Applicants: Mr.M.C.Pillai, Advocate 

For the Respondents: Mr.J.1LGwpal Rao, SC for Blys. 

CUBAN; 	 -- 

HON'BLE rm; 
	V.NELADRI laO z VICE-CHAIRMAN 

AND 

THE HUN' BLE MR.P .T .TIRUVENGADAM : MEMBER(ADMN) 
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The Tribunal made the following Order: 
Admit. Any promctio that are going tobe made will be 4ibject to the result in this O.k ,and the said fact has to in the orders of promotion if 	 be mentioned 

they are going to be issied. Post on 4-11-1993 for final hearing, for counter in meanwhile. 	- 

Leputy Registrar( ) 

H 
(A) UNION OF INDIA pjp.  BY 

S 1, Secretary, Railway Board, 
Rail Bha'van, New fleihi, 

General Manager, S.C.Rly, Secunderabad-371. 	- 
Chairman, Railway Recruitment Board, Secunderabada371. 
Chief Personnel Officer, 

S.C.Rly, secunderabath 
Chief commercial Manager, S.C.Rly, Secunderabad. 

1puty Chief Commercial Manager (Catd.) S.C4U.y Sscuhdirsbad-371. 
Senior Commercial Manager(Catg.) 
S.C.Rly. Railnilayam, Secunderabd-371. 

9) 
V.V.Satyanarayana,: Catering Inst,ectors, 0/0 Asst.Cbmmercjal. 
P.Krishnaraj, 	$ Manager -(VaR) S.C.Rly, Vijayawada. 

3 

1Q.V.Subrainanyam, Catering Iñspeçtor (Mbbile) c/. Chief Catg.Inspector, S..IUy, ?tbile Unit, Secünderabad Stn., 
R.Viswas, Asst.Catg.Inspector, 

0/0 Divl.Comml.Manager, M.G.Office, S.C.Rly, Secunderabad 3  
IC.XIadhusudhana Rao, Catering Inspector, 
0/o Asst.Comml.Marzager (Catg.) S.C.Rly. Vijayawada. 

13, M.Babu Rao, Catering Manager (Retd.) 
0/o Asst.Comrnercial Manager(Catq.) S.C.Bly, Guntakal. 

D.L.V.S.Varma, Catering Manager, 
0/a Asst.Conmd.t.ianager(cajg.) S.C.Rly. Vijayawada. 
L-D.Koteswara Rao, Catering Manager, 
0/a Asst.Comml,Manager (Catg.) S.C.Rly Vijayawada. 

16. T.Panduranga Vittal, Catering Manager, 
0/c Asèt.Contml..l4anager (Catg,) S.C.Rly, Guntak&l, 
K.T.Vishnuclas Babu, Catering Manager, 
0/0 Asst.cJomml.aanager(catg.) S.C.Rly, Vijayawada. 
R.M.Bihare(SC), Catering Manager, 
0/a Asst.cbnimj. Manager, S.C.Rly, R.lnilayam, Secunderabad. 
S.Mane, Catering Manager, 
0/0 Asst.Comml.Manager, S.C.Rly, Railnilayam, Secunderabad. 

'Li 

/7 - 
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/ 20. N.Fn 	 nnring Mangr, 
u/c 

S.C. RailWaY, Kazipet. 	 - 

A.ObUl Ruddy, Caterirci ManaOc., 
0/c sst.comm1.gatQi S.C.P1Y, 

v ijaya  wada. 

V.Sreerema Mitrtby, Catering Manager, 

0/c sht 	Maraget (Catg.) 	
viiayavada. 

v.N.y.somaya;uU, CCt?tr1 Mana?er, 
O/c.\3 st.Cu1Tl Mer1at catc;.) SC:LY, 

IC.2afl EabU CatCEifl° AanP, 
c/c 	

s.C.R1Y tj:1yaWa 

p.John Marie, cateriflO Manager, 
Q/o Asst.CCml. ManageZ (catg. S.C.fl11 VtjaWad. 

ft 
25. ICSNaraYan3, Catering Manager, 

0/0 	
5..q.Fiy, viiaya'.ada. 

K.Sadasiva ettY, Catering Manager, 

0$o 	
s.c.Pa, Tyijayawaaa 

M.Memafltha Icumar, 	 RailfliiayaH secunderabad. Catering Manager, 

0/c s.st h Comm1.M a9er (Catg.) s.C.R1Y,  

vRajender, Catering Manager, 
0/0 	

gt_Rhut RailflhlaYClTL, secunaeka 

p.V.Ravinanatba Catering Marnge, p 
0/0 Asst.Comml •flager(Catq 	

s.C. Ply, iini1Yt, send9raba 

R.Ba1aSUrahmYam1 catering Manager, 

o/o 	s st' COmml . Man ag 	
atg.) s.C,Ply, Guntakal. 	

7 

B.Cbafl2e Rae, 	
.L 

0/0 r 4 catering Inspector (VRR). s.c.ray, TCas, 	raflga1 - 

s.Ptakasa Rae, Catering Manager, 
0/0 Sr .caterincj Inspector (VRR) a.C.R1Y, ia2ieti iaaflgal fist. 

. V.Vc:rtkateSWau, Ctetiflg MangCr, 
0/c Asst,00mml M:Cl3qEt(0&t00) nai1ni1.aYa, 

s c.Rly, SecUflderaba\ 

35 One co7 to ::r.MO4i?]3aut AdVOCd, 

36. One COY to Mt 	
R.GcPal Rae, 30 fc1 lilys. CAT.HYd. 

cop:. 

H 
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TED 

BY 	 WARED BY ¼ 

CHECD BY 	 APPROVED BY } 

IN THE CFNTPj ADMINISTRATIVE TRI BiNAL 
- 	HYLERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.JZJSTICE V.NEE1aDRI RAO 
V±CE CHAIRj 

THE HQN'BLE MR.A/.B.GORTHI :MEt4BER(A) 

THE HON 'BLE MP.T.CHANaRjyJ 	REDDY 
MEMBER( J.n) 

AND 
THE 1-ION' J3LE MR.P.T.TIRWENGAjJJf.() 

Dated: tb-.9 -1993. 

ORDEWUmMEuT: 

- 	 in 	-- 

- 	 O.A.No. 115 6 ¶3 

(w.p. 	) 

Achitted and Interim directions 
issued 

Allow d.. 	 - 

Dispo ed of with directiotjs 
DImja ed. 

Disrnj ed as withdrwn - 

lsmjs ed for default. 

Reject Wbrdered 

No order as to costs.) 

C'tral Adrninihuj,va 1r;ji 
DESPATCH 

71SEp1993 fr/ 
ro Er:Y'w BENCPj 

-.---._----4 

-
Ir 
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IN THE CS'ITRAL ADMfl4ISI'RATIVE TRUN.J : HYDERAAD ECH 

AT HYIDERABAD. 

O.A. NO. 1156 OF 1993. 

T. R.1vthder 
and 2 others 

and 

.. Applicants. 

union of Ddia 
represented by its 
Secretary, 	ilway Board, - 
jail she-van, New Delhi 
and 33 otherS. 	 ..Respondents. 

COUNTER AFFIDAVIT flED OW EH4F OF RESrOND}NTS. 3. TO 7. 

I, C.V.NaraYSfla, 5/0. sri subbaiah, aged about 

52 years, occupation: Government service-, resident of 

Secunderbad, do hereby solemnlyand sincerely affirm 

and state as follows: 

2. 	I am working as .seflor personnel officer in the 

uth caitl jailj.jay Headquarters office, jail Nilayam, 

secunderabad and dea].1.n.g with the subject matter of the 

case, as such Iam ll acquainted with the facts of 

the case. i am filing this counter gfidavit- on behalf 

of the respondents No.1 to 7 herein as I am authorized 

to do so. 

I submit that the material allegations made in 

the O.A. are not true and correct and do not disclose 

any valid or tenable arounds to grant the reliefs 

prayed for in the O.A. and the material allegations 

made therein which. are not specifically admitted in 

this counter affivit shall be. deemed to have been 

denied by the Resrondents-WilwaY Ac%iniStratiOfl. 

in brevity I submit the history of the case as under:- 

4.1 	An indent .jas placed on the Fftilwa Recruitment 

1st pa ge. 
No.of corms. 	 Attestor. 	DPQ flt 

- 	- 

ci. 
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Board, secunderabad on 4-3-1983 for recruitment of 

5 candidates for appointment to the post 'of cateri4 

Manager in scale 1.330.-560(I) (nOw revised to scale 

Rs.1200-2040 in Iv pay commission from 1;.1-86) for 

filling up future vacancies. The minimr qualification 

prescribed as Nat.riculation, Craftsmanship course in 

cookery & Elientary Management Certificate of short 

course and expe±ience of one year in a standard 

establishment of a Hotel, rstaurant or some Guest House. 

4.2 	The 	ilbfty Recruitment Board, Secunderebad 

had formed a panel of 4 canoic3atep (3 applicants herein 

and one by name K.Eknath) on 6-7-1984. At about the 

same time, the taitway Board communicated decision in . 

their proceedings No .pc-III/81/J0M/SC-1 dated 17-7-84 

to discontinue forth,ith the direct recruitment to the 

category of catering Manager in scale ffi,330-560(j)/ 

1.120O-2040(RS&') and Instead there should be dlrst 

recruitment against 20% of vacancies in the category 

of catering Inspector/Grade-It in scale of pay 

Ra.425-640(PS) /1w. 1400-2300( ask'). The Minimum qualifica-

tions were pass in 10+2 or its equivalent with a Diploma 

in catering from a recoised Institution. In addition, 

2 years eQerience in a Hotel eta., is laid down as a 

desirable qualification. ThiS decision as taken by the 

Ministry of iailsays after a detailed discussion with the 

lepresentatives of staff in the committee of nepartmental 

council thich constituted the joint consultative  

?chinery (JCM). 

4.3 	in view of the decision communicate by the 

2n5 page* 	 attestor. 	pettn t. 
Nn_n& rnrnnc - 	 - 	• -. 

S 
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zaily Board in their letter dated 17-7-84, it was 

found that there 	no.,9pportt2tty open to the 

RPondents 2 to 4 herein to of fmntment to the 

Ppplicants to the category of catering Manager in scale 

Rs.33O'-56O(PS) to which they were selected specifically 

bythe milusy lecruitment Board. in the absence of 

direct recruitment element irVscale fls.330566(RS 

category of catering Manager, the ia litny Adra in ist rat ion 

decided to offer the applicants the post of Assistant 

catering Manager in scale Rs.260-430(1)/F.975-1540 

(RSRP in IV-Pay commission) where there is element of 

direct recruitment if the candites are willing to 

accept the offer. abe applicants herein accepted the 

offer in r.zch, 1985 with a written declaration stating 

thus: " I accept the offer of appointment to the post of 

Assistant catering Manager, scale Ic.260-430(RS) on 

south centml railway and will 'not claim for appointment 

to the post of catering Manager, scale x.330-560(rE) 

at a later date." abe applicants were, thereafter, 

appointed as Assistant catering Managers scale Rs.260-430(I)/ 

Rs.975-1540(I6') in january,1986, 

4.4 	t.t'ile it was so, the Ornised Labour viz. South 

caitral iaflway inployees' Sangh, Secunderabad, in the 

permanent Negotiating Machinery (PNM) Meeting held by the 

cenexel Manager and respondent No.2 herein on 2nd and 3rd 

of December,1987 urged upon the Rethpond&lts — 2 & 4, 	
4 

to consider appointment of the applicants herein to the 

category of Assistant catering Inspector in scale of cay 

I.425-640(RS)/RS. 1400-2300(RSW) as the applicants were 

having the requisite qualification of Diploma in catering 

3 rd page. 	

(jfrt 
No.of Corths. 	 attestor. 	 Te Lpone 
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prscribed for the post. Thereupon, the issue was referred 

to the Ministry of xail#ys on 12-1-1988 for their decision. 

The Ministry of iilways in their proceedings Wo.E(NG)II/ 

88/RR-1/8 dated 26-4-1988 canmtiflicated their decision to 

appoint the applicants to the post of catering Manager in 

scale 	 as a special case 

ainst airect recruitment quota of higher grade posts 

scale IS.425-640 (g3)/I.1400.2300(1RP) with effect from 

the date of such orders being passed. 

4.5 	m view of railay ritnistry's decision mentioned 

above, applicants 1 & 2 herein were appointed to the post 

of catering Manager in scale re.1200-2040(ESFQ) under the 

4th respondent's proceedings No.P(C) 104/88 dated 15-7-88 

aInst 2 vacancies available in higher grade ctiich were 

dos.xi-greded for adjustment purpose being vacant costs to 

S scale rts.1200_2040(Tt3RP) as the posts in that scale were 

not readily available. Similarly, the third applicant 

herein as also appointed to the post of caterIngNanager 

scale Rs. 1200_2040(R3 i) under the 4tb  

proceedings NO.P(C)16/90  dated 30190. The applicants 

were assigned seniority in the category of catering Manager 

scale ss.1200-2040(E) from the cPte of joining the posts 

in pursuance to the appointment proceedings issued by 

the 4th respondent. 

5. 	In reply to uarious sü-pans of para'-4 of the 

O.A., I submit as under:- 

(4) (ijj The applicans herein were selecté'd to 

the post of catering ?4anager in scale ps.330_560(RS) 

(revised to scale w.1200-2040  in ri_pay commission with 

4€h page. 	 10 

No.of corrns. 	 Attestor. 	pponnt. 
.1 
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effect from 1-1-1986) by the itilay xecniitment Board, 

cunderabaa. The Iailay icxuitment Board headed by 

3rd respondent herein made available the panel - of 

candidates including the applicants herein to the 

chief personnel officer and 4th respondent herein, who 

placed Indent forrecniitment, for the purpose of 

offeringarpointments. in this connection, it is 

sitmitted that it is a well' established Rule that 

selection of a candidate by iflway icruitment Board 

is however no guarantee of employment on the Railway 

achis al je 	 he r conditions, 

- facilitating appointment to service viz. candidate'S 

fitness in the prescribed medical e,amination, passing 

• in the. qualifying e,minat ion held after training, 

. 	availability of vacant posts in the relevant category 

as on some occasions vacancies in a particular category 

may not be available at all due Eo shrinkage of cadre, 

dts-continuat4on of direct recruitment or any other 

reason as per the policies laid by the iailvay Ministry 

and j?iltay &aninistrfltion from time to time according 

to theac1ninistrStive expediency. 

(4) (ii): The panel of candites selected by iailway 

Recruitment Board was made available on sixth July'84 

(e1cNEJRE-R-1) to the 4th respondent herein. on the 

date of receipt of the panel, vacancies in the category 

of Catering Manager in scale .330560(I)wereiit 

available and further the Ministty of I@ilways issued 

dated 17-7-1984 (ANNEXURE-R) to .discOfltinue forthwith 

5th pge. 	 • 
No.of Corrns. 	 Attestor. 	iiepohen± 

- 	- 	 • 
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dirst recruitment to the post of catering Manager. 

spondats No.2 and 4 were therefore confronted with a 

situation in-which it could not be possible within their 

pojers to offer appointments to the applicants as catering 

Fnagers and hence decided to offer them appointments in 

the lower category of Assistant catering Manager in scale 

Rs.260-430( is) in which there was elenent of direct 

recruitment available. But for this consideration, the 

applicants would have lost opportunity of securing employment 

in i1y department at that moment, according to the 

decision taken, the applicants were advised through letters 

No.p(c) 563/catering rianagers dated 6-3-1986 individually 

(?NNEt3JRES R-31  R-4 & R-5) to express their willingness 

whether they accept appointment to the lower grade post 

of Assistant catering Manager in thcale r.260-430(F6) with 

no claim for appointment to the post of catering Manager 

based on the r@ilj Rruitment Board's panel of 

july,1994 in future. 

(4) (iii) (a): As already stated in the foreing 

parts, in the changed ciwumstanceS, the respondents No.2 

and 4 were not in a position to offer appointments to the 

applicants as catering Man9ers. The decision taken to offer 
- ----------- --. 	 -I 

the applicants lower grade post, of Assistant catering 	- 

?nager ps with the intetiai to provide employment, to the 

unemployed candidates who came out successfully in the 

- 	
, 	} selection held by Railway Recruitment Board.. The applicants 

did not register any protest, qiile accept I rg €arofl&r oC 

appointment to the post of Assistant catering Manager in 

accepted the offer of appointment to the post in lower grade 

6th page.  
No.of Co mis. 	 -tteor. ponept.' 

5r. •Ys: 
Th - 

--4 
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as Assistant Cateting tanager under Iflrjte5tfl is far £ torn 

truth, all the applicants sitmitted written -decla,t ions 

in March'85 (WNEXIJRES n-6, R-7, K-B) expressing wil1ineSS 

to accept the offer of appointments stating "I ACCEPT THE 

OFFER OF ApPOINTM34T TO THE POST OF ASSISTP2IT CATERfl4G 

MPi'TAGER, SCPLE ES, 260430 ON S.CFAThtkY WD WILL NOT CLAIM 

FOR APDSITMENT TO THE POST OF CXFEENG MAGER SCaLE 

p$ 4 330-560 AT A LATER DiPS". The applicants %poere, 

thereafter, appointed to the post of Assistant catering 

In -januarij,1986. The letters of appointment are 

attached as NEJRES R-9, 1t12 & R-ll. 

(4) (iii) Cbb The decision of the 1?i1tfty Ministry 

communicated in rpilvGy Board's letter No 0 E(NG)II/88/RRS/8 

dated 26-4-1988 (NEMJRE' R-12) uer. to appoint the 

Applicants in the post of catering Manager in gtde 

j,.330560(ES)/Ia. 1200-2O4O(FCa') against direct :  recruitment 

quota meant for recruiting candidates to higher grade ostS 

"Thcalé 	.425_640(IC/i.I4002300(1) with effect from 

the date of such orders being passe&AS a SPIJJ.a CASE* 

since element of direct recruitment has not beui existth 

in scale 	.330_560(RS)/.12Q2040(RS) since 1-1-1984 

as a policy decision of the Ministry of reilv.ays, as a 

special case the railway Board directed respondstS 2 & 4 to 

appoint the applicants in grade as.1200-2040(RSW) as 

catering Manager against direct recruitment quota available 
to  f ill in posts in grade fr, t'JtcOxwj. 

- 	- 	- 

as to appoint the applicants in grade k.l2OD-2O4O(I6RP) 

and charge their pay and alloences to vacant posts available 

In hier grade of 10.14002300(RSi). In pursuance of the 

decision of the iailtay Board, the applicants tqere appointed 

7th page. 	 At kes t 0 r. 
No,of Comns. 	 • 	 - 	 L. r. L Y 	- 

- 	 .-, 	c__cl 	•-.-• 

-I 
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as catering Managers in grade rs.12002040(i5W) on different 

cptes (?NNEURES m-13, c-14 & n-lS) and it maybe observd 

that these appointments were not as catering Inspectors 

in scale ne.1400-2300(I61). The contention of the 

/ applicants that since the vacancies in scale i.425-64O(I)/ 

Rs.14c0-2300 (sw) were available, they were actually /,---",shoulderin-g higher responsibilitie-s attached to the post, 

is factually not correct, without an office order from 

respon dent ff0. 4The refiF appoint ing/promotin g the applicants 

to the cost of catering inspector in grade r.425-640(1)/ 

I.1400-2300(IS)'), the question of the applicants assuming 

higher responsibilities attached to such a higher post 

does not arise. 

it is a fact that Rpondent No.4 herein 

natle a referaice to the iilvay Board on 12-1-1988 

(ANNE)VRE-I-16) for their decision .hether the applicants 

(then working as Assistant catering Managers scale 

ps.260-430( r)/r.97 5-1540( gp) )could be given the 

aprointment as Catering Inspector in scale s.14002300(RS1). 

This proposal as referredtO the Ministry of wi].ays 

not because the applicants were working in higher grade 

posts shouldering higher responsibilities with lower 

emoluments but because of the difficulties and delay 

open narket and because the candidates were rnorted 

to be in possession of tiploma in catering. It is 

particularly submitted that uben refergjce was made to 

the iails.ay B6ard1 all the applicants herein were 

still working as Assistant catering Managers in scale 
z.rI ZrLr%'nJrrjThe... 

8th pae. 
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(4) (d): It ws only in response to the reference made 

by 4th respondent to the }ilwSy Board, the iailway Board 

communicated their c3ecision to appoint the applicants, 

AS A SPXIAL CASE, to the glade E.330Q(RS)/F.l200-2040 

(PS??) against direct recruitment quota available in grade 

;.425-640(F)/i.1400-23QD(FSI') with effect from the date 

of such orders being passed. Th pursuance of the orders of 

i
the 

jailay Board, the applicants were appointed to the 

post of cateringNanager in scale i.-i2OO-2O4O(IBP) 

with pspective effect. 

(4) (e)j the contention of the applicants that they 

were selected originally against vacancies of posts in 

scale ns.330-560(PS) and hence they are entitled to get 

that scale f tom 1986 i.e., date of initial appointment is 

to certain post does not guatentee him appointment. To 

facilitate such appointment, a vacancy in the ielent 

gnde should become available during the currency period of 

one year of the panel prepared by Milvey Reàrtlitmeflt Board. 

The canaidate must pass in the prescribed medical examination 

etc. in the. case of Applicants, an indent was placed on the 

wilv,ay icruitment Board in March, 1983 (iANNE)JRE'R-17)- 

Direct Icru1tmeflt quota in the category of catering Managers 

scale as.330a560(RS). then the panel 4as made available 

by the recruiting agency in auly,1984, there were no 

vacancies in the category of catering Manager against 

direct recruitment quota because the element i direct 

decision taken by Ministry of railways vtiich s communicated 

gtlj pa ge. 	 . 
No.of corms. 	 atte tot. 	 :,rpbnent. 

LAW 



througly their circular No.pC_tII/81/JCM/SC-1 dt.17-7-1984. 

Thus the in-service catering staff in scale i.260-430(pS)/ 

z.975-1540(RSW) acquired right of promotion to the post 

of Catering Manager in scale Rs.330_560LR5)/I%s.1200s2040(RSRP) 

ainst any vacancies that may become available with effect 

from 1-1-84 the date when the orders of iailway Board to 

discontinue recruitment to the category of catering r'anager 
'I 

in scale i. 33 0-560 aga inst direct recruitment quota came 

into force. 

(4) (f): It is not corrt to aver that since there 

asno of fide order dosi-grading the posts of catering 

Dzspectors in scale 1.425-640(RS)/F .l4Ct-23Co(RSF) the 

applicants should be presumed as discharging higher 

responsibilities attached to the post in the higher grade. 

of x.1400-2300(RSEc'). At the time of communication of 

the rpilway Boar3's decision in their circular x,1o.pC-III/ 

-- 	- - - 	-• 	_J__-i••__ 	 t,4n,c4-..otirW% 

to discontinue recruitment of catering Managers in scale 

i.330-560(RS) ainst direct recruitment quota through 

ilsay cruitment Board, the exact position prevailing 

was as follows:- 

vacancies in grade j.330.,560(Rs) that ocdurred pftor 

to 1-1-84 which could be trea-ted as Direct lecruittlient 

quota posts were not available; 
wcancies in grade rw.330_560(F6)/R6.l2QUi-2(. 0 tRSRP) 

that might have occurred, had to be filled by 

in-service rankers according to seniority-cum- 

suitability. 

(iii) To fit in the applicants herein in the grade of 

tn rcn, .-.-t Ira - inno_ 	Of nc.cn\ ±hn i\1rar€ 

10th page. 
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Retruitment qiota vacancies available in grade 

E.425-640(RS)/rW.1400-230O(RS1P) had necessarily 

to be utilisedin order not to deprie the 

in-service Lenkers of their right of psomotion 

to grade Rs.330w56O(S)/Et3.12QD-2040(II) 3fld 

also to grade fS.425640(F6)/RS.14O02300(RSRP). 

The Dy.C.C.S(oatering)'S Note dated 29-5-92 (Respondent 

No.6 herein) referred to by applicants in s*b-para(iii) 

of para-4 in cage 7 of the 0.?.., is an internal note on 

the file maintained in the 5th respondent's office and 

cannot be quoted by applicants as it is neither addressed 

to them nor comminicated to them officially. Even in this 

note, the respondent. No'.6 did not certify that the applicants 

were put to discharge the duties of the post of Catering 

Inspector in grade 

It was stated therein that the candidates (pplicants herein) 
had been wprking in grade ra.Jiu-ouc.as)/ 

athst djrt recruitment quota of posts in grade 

Rs.425-640(RS)/1.1400-2300(J) 4ich does not carry the 

meaning that they were put to discharge the duties of the 

post in grade 	.425_64O(Z3)/1.1400-23CO(RSI) . Even in the 

letter No.c-90/F/1/cMs dated 8-10-1992 referred to by 

applicants which is addressed to the ailwaj Board, it was 

merely stated that the applicants were eligible to be fitted 

in grade J.42_640(IC)/Rs.140O-2300(F6RP) as they were 

reported as having requisite qualifications (Ttiough there is 

no retordéd or verified infowat ion available to the effect 

that the applicants are all possessing Diploma in Catering). 

it as not stated therein that the applicants were discharging 

the duties of the higher grade posts. 

wo.of Coruis. 	 Attestor, 

The Ministry of j?ilways 

tolay 
oeoner 

t 
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ultinately turned -dovxl the proposal in their letter 

No.E(N G) n/88/RR.-i/8 dated 22-3-1993 (MN EJRE-R-18) 

evidently because appointments should not be made to a 

post in higher grade when a candidate is selected to a 

- 	 lower grade post and doing SO is against all cannons of Law. 

Moreover, as stated in pan 4.1 and 4.2 above, the minimum 

qualification prescribed for recruitment of candidates to 

grades i.1200-2040 and Ps.1400-2300 are different. The 

applicants having qualified for the posts in grade 

as. 1200-2040, cannot cia un that tiTuhrtoiiavtrtzvi,3 ing 

the posts in higher grade with higher resonsfti1ity to. 

vMch higher minimum qualification prescribed. 

6. 	I sdbmit that if it as a fact that the applicants 

were having higher qualification, they had competed in the 

selection to the post of catering Manager in scale 

r.3 30-560(RS) /Rs. 12oo2O4O(RsRp) with candidates of lower 

qual if icat ions/stan da rd.for the minimum qualification 

prescribed for this post is only Matriculation and certificate 

of craftsmanship course in Cookery and Elementary management. 

In other wards, the Applicants came out successfully in the 

selection by competing with those having lower standards by 

and large. Evidently, it cannot be said for sure that the 

pplicants are suitable to hold the post of catering Inspector 

u grade 	.425_0()/.i4 	23QD(R) at the time of 

their appointment to service in 198.6 just because of their 

claim that they passed diploma In catering. If it were 

to be the minimum qualification prescribed for recruitment 

of catering Inspector in grade r.425_640(RS)/41400-2300(ESRP) 

in a competition of candidates to the post for bI%ich a Diplona 

12th page 
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in catering with 10+2 qualificatiOn as the minimum 

qualification, then the successful candidates can be 

treated as suitable to hold the post in grade r.425-640(RS)/ 

IW.14QD.'2300(r1.'). 	videItly, the applicants have no 

claim and prescriptive r4it for appointment to the post 

of catering tnsc ctor in grade Rs.Ir2Fj-640(FS)/rs,14Qa-2300  

(Rsr'). 

7. 	Further i stimit that the aGe znent of the applicants 

as to how the ispondents-1fllwaY Administration conducted 

the selstiofl for the post of catering Manager in grade 

F,S.330_560(RS)I.1200"12040() v#s conducted by the 

I?i1ty Recruitment Board Mn the Miltay Board ordered 

to oiscontinue the recruitment of posts in that category 

against direct rècrtitment quota reveals the lack of sense 

of proper appreciation of events or it may be that they 
S 

nted to mislead this non'ble Tribunal. I stmit that the 

panel of candidates irctuding the applicants made available 

by the railvay Recruitment Board sas on 6-7-84 and the - 
âate of the r@ihay Board's letter communicating their 

decision to discontinue the direct recruitment in grade 

i;o..330-560(as) ws 17-7-84. in .friich inter-alia it was 

stipulated that 20% direct recruitment quota was stipulated 

in the category of catering mspector in scal! x.425-640(RS)/ 

3.1400-2300(FSRP) against vacancies in-that category with 

effect f run 1-1-1984,  with regard to case law cited by 

applicants in page-8 of theo.A., suffice to say that the 

same is not applicable .Jn the circumstances of the 

Applicaflt's. case. 

8. 	m reply to the grounds for relief made out by the 

applicants in para-5 of the O.A. (on pages 8 & 9of o.A). 

13th page. 
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I submit as under:- 

Seniority loss proceedings NO.P(C) 186/catg.ataff/ 

c1.iii akted 19-1-93 referred to by applicants is not a 

seniority list. It is, however, submitted that the 

'applicants herein were correctly assiied seniority in 

the initial appointment grade as Assistant catering 

Managers in scale J.260_430(I)/I.975a1540{RSRP) and 

also in grade f,.330_560(g3)/p5.1200-2040(RSRP) as Catering 

)nagers f mm the 5ates of appointment to these posts 

subsequently made in pursuance to the orders of the 

ipil#y Board communicated in their letter No.EG) 11/88/ 

RR-1/8 dated 26-4-1988. 

pay loss; The applicants' conteltion that 'vacancies 

in grade j.330-560(1) were unfilled (at the time of 

their appointment to grade i.260-430(I)) is factually 

not correct. At that point of time, there were no 

vacancies in grade ra.330-560(RS). The decision of 

Rpondents No.2 & 4 to offer them appointment in grade 

I.260_430(}5)/1.975'-1540(E6W) did not put them to any 

monetary loss. On the contrary, the decision of the 

Respondeits 2 & 4 had resulted in the applicants securing 

Government job, made them vage-earners alleviating their 

mental agony of insecurity and offered them bright future 

prosjzcts. i further submit that the applicants were 

never directed byany office order to disckarge the higher 

responsibilities attache d to the post of cate rth g Inspector 

in scale 	.425_640(S)/.1400'1.2300(1'). The applicants 

having bei appointed to grade x.260_430(JE)/I.975-1540 

- 	(Rs) vould have taken much longer time to get pmmotion 

to next grade in scale 	.330_560(i)/.1200.-2040(PSI) 

Nofrrns. 
I. 	

T 	..- 

c. : 
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but for the decision of the railsay Board cc*nmunicated in 

thtir letter dated 26-4-88, to fit them in grade 

w.330_560(Rs)/I.12(z)2040(IrQ) with prospective effect 

AS A SPEEINJ CASE. The vacancies available in grade 

r.425-640(Rs)/1 .1400-2300(asPp) against dir&t rec rultruent 

quota were utiliseo to fit the applicants in grade 

.330560(R3)/.1200'-2040(RSW) duly adjusting the 

sanctions temporarily to carry out the Rai]#y noar's 

directive in this regan3. The contention of applicants 

that there is pay loss is imaginary and baseless. 

, therefore submit that the applicants are not 

justified in calling the action of the Respondents as 

illegal and arbitrary. In the circumstances that 

prevailed at the time of their initial appointment and 

then the applicants were advised to express w1llthess 

to get appointed in grade r.260.430(I)/r.975_1540(RSEc) 

as Assistant catering Manager,_they expressed wilhiness 

and gave declarations that they - would not stake their 

claim for appointment to grade r.3 30-560( PS) /RS. 1200-2040 

(1Rp) in future. The applicants are not illitferates or 

semi-litentes not to understand the implications. They 

ou"t to have reconciled and considered thsselves to honour 

their ojA declarations givei in .t-;riting before joining in 

the post of &ssfttant catering Manager in scale 	.260-430(Rs)/ 

Rs.975-1540(RSW). Theyre( 	pedrom turning back 
- 

and come out for unintended grades and benefits through 

this O.A. under the circumstances, the action of the 

Respondents-Wils.ay Aauinistzation is neither illegal nor 

a rb itranj and there is no violation of axticles 14 and 16 

of the Constitution of India, 

15th page. 
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10, 	under, the facts and circumstances enumerated above, 

it is prayed that the HOp'ble Tribunal maybe pleased 

to vacate the interim order passed by the Fonb1e Tribunal 

on 16-9-93 and disnisa the 0.A.No.1156/1993 as devoid of 

merits and pass such other ordet or.orders as the Hon 'ble 

Tribunal deans £ it and proper. 

r. 1tcl:L 
16th & last page. 
No.of corms. 

solemnly affirmed and signed 

In my presence on this 2 7 )day of 

rjecember. 1993 at Secunderaba.d. 

Before me. 

.mESTOR. 
iSJ LAW 

toLrTH 
, 	I 

a 

all 
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' 
4.2. 	- Th C35e 	howuvar, 	35 	a result or 	these 	restructuring' 'av orders, 

' 
indiljjdual 	railway servant becomes, duo for. promotion 

:'--° 	grade mOru,than One grade tabove 	that or 	thu post hold by haUl ;-' at present on a 	ru.ular basis, 	the bonufit of; thu modified procudura or SUlcctjQn 35 urortisaid will be 	Pp1icablo only 	to the 'such first 	promotion  ar 	that post happons to be a 	'Suloction' - posh) 	the ,' 	Second and subsequent promotions,t if any, 	will be basedc oniy,on -the 'normal .;z : 	 Ml0 s 	relating t0'Pilling in or 	'selection' '2(or'Jon-s?Jection: posts 	(as 	the:case may-ba). 	. 
4.3. 	Vacancio 	axis tiny 	 984 and 	those -Irisiny on that On 1-1-1 date 	Prom, - 

this c-idro restructuring should be filled in the rollouing 'se t4uence
: 

- 

" 	Prom pna1s ?pprovod on Or beFore 15-7-1984 t'1 sjnd 7 >' 	,.' 	-. currant on that* data. 	and  
- 	 ' L1. 	balance in the niannor Andicatud in 

:
paras 4rl 	 \ and 4.2-abovq.•- 	- 	 - 	\,t 	• '/. 	•' 	_t• ( .• 	 -j 	 - - 	 . 	, 	-- 	- 

Vacancies Jrising after 1-1-1984 will be P111cc in 
i.:i;acc.ordancet with- the:procoduro.normajly 'applicable. to selection 

and 
• 

. fl°flSeloctjon postal 

'- - :t --r 5': 	.Tho 	19ini3ery•op 	s(ajlwaya 	havo 	also 	decided 	that direct recruitment-op Dkplorna HOlders in 	4Xz$ Catering 	to Scala / 	lc.330-560 laid down 	Ln this vUnistry 's letter io. 	E(C) -111-77- ••datcth26/27_233 should ba discontinued - forthwith. 	Instead 1pR,:thero 	shall 'floij.be ' direct 	rucruitlnoqt(thoughtl,u 	iiilway 	Service I,-Co.misaion) againut 20/nor vcJ'ncjus 	in scale 	.425-G40 	from 	
- 

c - 	j'?mopyat Liplorna Holders 	in Catering PronY rucognsod 	ln$itutxons. - 	The. diroct.;reeruitmont 	to 
- j 

-i gridofs.425_54o usl be with rePeronco 
V4ciçic5 ari3ing'3rt-j._94_ 

A.-fl 6-.- 	"l'he, existing 	rules 	md oders 	in 	regard 	to 	reservation for sc/sr will cotjhuato. 3ppl'y -while ruling -up additioRal Vacancies higher, 	 'as- grades• arising 	a 	result OP rustructurinçj. 
I 	

- The 	
NOnPunctjoiiuj selection grade posts croatd in ,the 1 

-covered by 	these qrder.should be adjustcic? against the t 	upgrided iposts. 	any holders 
.10 or non-runctxo1,al selection urados t--.'tnoth 	tifi' the 	next rCviow. 	Uotajjs or such cases Should 	o 'repOrted 31-12-84. 	-- - -- 

te categories' covered' by. this Ic etur oven 	the, Jgh 5r.''PO5ts 
in higher scales or pay.havo hueq introducnd as a-rusu,t op 

: 	r 	jrestructuLflg, 	thu basiC -runction,-  duties and 	rusponsibali ties, ; '/::tachad 'to 	hcso 	posts- at preaent will ,continue 	to L')ich may be- 
responsibilities as considured rPPr0PrLato. 	I'  

/1#M9 	

Tha Bond desru that restructuring aid posting or statt 	after' 
?lction .ahould be completed expodi tiously. 

'.'The: a-aJlwys'wi ll carerully assess 	requirement of funds 	on sflaccoun 	-or 'this r2sruc turina-  for the your 1904-35 a,u 	include thorn 'P 	the.Muvisod 	Estimates fpr 1984-83.  
Hindi'vo'rsjon 	will 	Po1lj. 	 - V 	 - ' 	- - 

12. 	Kindly 	ackslo
.
ulodgj. 

- - 	 -- 	 • 

-S 	- 
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n. 
A 	 1 copylor Board's letter iO 1tII1-'-81/3C1144C/1 dated 17-7-1984 

to: the enoral Managers, -A.11 Indian itailT 	, 
.aLW and ICF. 

F -.  

Sub. Cadre review and restructuring of Is 

cad roe 
.i 
/ - 
	The staff side had placed ; demand in the Liepartmontal 
council of'the Joint Co,nsultative rlaohinery for restructuring 

the cadre of Ca toting Ilariag or/1nsp ec tors, Ar tot do t1 ed 

isciis5i0n5  in the Cammittos of 'the Uepartmental Council, 'the 
7:-erlinis try of ;t3iluays have decided to restructure the cadre of. 
-,Latersng 4 ilanagers/In9poctgrs on ttie?OIIOLJtng basis. 

g,_es ig na tjaa Scala jRs) 	£rescrska _ago 

Chief' Catering 	 . 700-900 	 10 
- Inspector 	 , 

Catering Inspector ur.I 	550-750 	 20 

Catering Inspector. tsr. 11 - 425_40 	 20 

Catering Managers ' 	 330560 •. 	 20.... 
4 	52 	 P.sst. Lterirg Planagers 	2653O 	- 	30 

• 

- 	.2. 	The :linxstry or •3axluays have also decided that 33 j./2f 
:.:..........the existing cadre  qil1Ip 	i,aa1aS.Z23O8ShOul b 

and dongnaind as Catering Stor(i Clark. 
- ThrpOsThT1YacedmrrR6ft43.fl_friIC225-308 in the catogory_pt.  
/ Catering ilanagors 

IIJ • in scale __.2ñQ&3D._  rho 	 shall be 
Plllodontirrily From tThutry or Oil. tsouori in scala 

P17 	 cöntiTiUtTht 	
Posts of MsStl Ca taring 

ä 	h 
	

gi35rs 	 3Ds.250t4 	iTl 
	L. 

overnod 
 

by existing rules 
- 	( prevailing on the Lanal iailways rC)latttny to pronotxoi,seloction 

C. 	- 	 I 

Staff, selected and posted ar4g3inst the additional higher 
gcrade posts. as a result of restructurinq will have their pay 	A 
Flxud uhder rtJlO .2018 -a(rn-22C)IJ with ltlfoct from 1-1-1904. 

a 	The. benefit of P!xntion oC!ectivp from I --U4 will also be a plica: I 

ble to the chain/resultant vacancies. in ''ect, the bonofit 
of fixation from 1-1-84 should be given against all vacancies 

,, whsch artse from restructuring. 
t;.. .'. 	:'j7 	. . . . 	.. 

- 	4.1, 	The existing classification of the posts rovurod by those 
restructuriqg ordjrs, as "Selection" and "Nol-sojectiOn" 35 the 
pS u may. be remains 'unchanged. - Hoivor. 'for thu purpose or 

ç .'irnpi eniontition or these  orciurs, i  an individual rnlLJUy jun,ant 
Z 	L 	becomes due roi promotion to only one yr.ide auOvu thu yr ide Of 

he pOst'huldby hi4 at prósent, 	a regular bapis, and such 
iiqhur orarica iq 	1aaift4d r.'SuJ..gtj.,O r auOii :dsu 	L,u 

s that. the 5&lcction will be 'bastrJ only on scrutiny of service 
rocords' without holding any writtun and/or viva-voco test. As 
such, under this procedure, the catogorisation as 'Outstanding' 
will not exist. 

contd.. .2 
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torscmnet DraneS, 

(C)F43fCatcrSn iczcgor.tt 	 1ated -a-as. 

c-; 	Ni çì 

Vcovv (c(o)1- 

— j 

'- nba tcru1tcnt of L0 cctSt&tto-to 

tu 3rm bci n1cctd by the Laibiay Oorflco 
CtflctLs3 	rcbz for £otnt1at to tho po't at 
Cctcth £Lt3c, cela 	 fl tt3 fldltfOy 
tn.rd hen 6ctdcd tet tc 61rcst rccrnitrictt of t3tefln3 
rcrzc30t'ci4 rerga I).33O$3O(rit) Aorxid bo dtceontnuctft 
it it Dt portb1e to offer 1:tl tS CpotfltC%t to the Drt 
C &ttrCnc rCr cr r*tic %3Z-$30( 11). Ttcrnver, cinea 
you N :t Lfl, "'Olockd by tte arflucy Z' enieo Ci!daa 
Lot c;o1ntnt a thin E3Th3c'v It bw boca Lecidod to 
offer ta t.a cpnoSnftc1t to -3 i,ott of cii Alcti CaorSn 
L0c.crt rc16 	4O ,G-~ (C), aa thi

ou
r Izulitm 	ou y. if y 

en 'ciflsnz to ctecpt Vflt otter, y tnr r=4 vou 
eectacc in the prororra caelored, Culy acLjto4flflz 
ttt rucitt of tfl, letter. ¶u utti ba 0fl40nft for 
rnnotitrtht to the port ot t tdcrizt4rc&io eflaur 
2;costc3(*.ff,.CV4trr nedved by _43 —. frC2 yQa 
n-etti. bc: trc,-ted thtt ;oa nra not tiSiLtZv tot'ccnt tie 
oCcr for 	olttt to the prt of tvt. Cataring flcmcor, 
tetac 	CO-'lfl (c). 

!!mt1 4r cibve, 	
- 

1/? 

bt - 
- 

\1 Li 



C;TI C iflJ dflLt17 

aa flILgygi 

1t1t0!.s 
 

(2's-I ci 
(1 j LC3 LLLttC 

ttb 	 of to 
I 

tati hc,n bscn rloctj by the floS1uy torvjqo 'ctn4ord for tDpo1ntlQt to the pott at Ctit'gj flcacop, ca10 &3 	(J) Ac the rftiluay lSnra hcta dosidod that the art miultmo2t of Catonwj Ucn300 In rcajO .33 so(v) thou].4 bo It in not pocriblo to Otto, yu as cpn 	to th pout Of Co.tarr Zion:0,, coals h.3a%c3( Eli), ffo'jy, rinco you hz,vt b:a roLct 	by th 3.flvty ontca Cnndnj tbr 	 a thic &ztlwy, it hau bocn d301&,4 to otftr you a cpcnthC to the post of a 	Catofl Ll°t, 
mb 13.230.433 (F), on ViSa !3ilzty. If YOU arc flU12 to Cøccpt Vdv oaor, You toy sMI Your Ctaçfli0 in Win protanzj Cflebocd, duly oe]mau1i,~4 IM tic tcecipt of this lottcir, r, tint to 0anjq'4 for 

44v o1ntt to t!t3 pait of hrnt. C4t3,* 
racn, scale zc end tea vteacet °flo, In Oao or 70112' CCccptQco. If na rcz,ly Xv rcc1nd by 	cc froz it ufll. to tpcitj thct you cre not ttSlJ4i, to ctcept the offap 	tpo2ntz 	to tho po'it of 4vvt. Caterinc HhflhRjnr, tCaj,o 	 (lii). 

acts .w 

LI (A1 I 	/ 4ent, Penat,j OfAcop 



( 

I accept the offer at eppointatmnt to the - 

post of ust. Cterth; l4anuer, scale t.260-400 (i&) 

n South Ct2ntnl ktlway, and wiiili.aim for 

3ppointmcnt to tin post of qsterin; Mana;er, scale 

ç3.330-560 (ps) at a later date. 

H 
(t1zme E1IEEAssAuuaH) 

$i?ncture of the Cancii&te 
Zatc: lf.-3-M5. 



(3/ 	 C 
p fl 	

'PROFOBWst 

	

t 	I accept the offer of appolntnait to the post of 

d
V 

	

Asst. Catering Manager, scale 1b6260-430 (1$), on. S,c0Bailway, 

 t4* 	

will notclalm for appolnl3nett to the post of Catering 

* 	Manager, scale !33O-E60 (i), at a later date.' 

4
(\\OL  K iZ I IliHr)A 

( Name 	 ) 
I 	 Signature of the candidate 
, V4crrq aTfçyj 	 at 	 Dates 

fTQT 'im rTr f 	 C?, AwcxiL 

/ofr0 ' 

T 

C 

C---- 	 - L 
	 - _____: 	• 

I / 

'I 



.1  

IflOFQBJ4A' 	9 

- I accept the offer of apPOintnant to the post of 

Mist. ter1ng 14afle$er, tcal! ?,26Ot43O () on S .c.EaiLzaY, 

and will not 01Mm for appoiUtZ1t :t9 the post of. Catexlng 

11annget scale Rs•33)-560 (it), at a late? date. 

( Name 
Signature of the candidate 

- 	-I 	 •,S•') 

Sect 

C. C.  C. 

-. ' 	
- -: • • 

• C. • 

I- 
< • ', 

• 

• - 
I. C. 

-- t • .-•. - 

-p 
sv 	

• - - -•-•- 
- 

- 

I 



• - 	 F'J 	U 	-ç ¶j'4\ 	,-'-_- 

- 	 7çô I 
- 	

- 	 rf UT' 	tiV 	 • 

• 	 Ffl, atL;aLcI 	" 
- 	 Per"onnei,l 'Srarlèh, 

Uo,fl.C)E'53/Cat'n'ing lcntccr - • 	 -3-35. 
- 	 - 

, LeLt1:.%o.ac 

- 	 • 

tbs RQcrultzu€tat of ac cind1dato.P. 

toix!ivc beta re1r,tn1 by t"e Bst1xay 
Ciz:itBtart 'icundn4btd, for E7oint1cn.t th the t"t or 
Ctnn McizJc-? tcr.Lo i,33)3(), ,ur t5o 1t3- i&y 

hae 	c1ded ttt's di:et re?r 1tnat of ttor1n 
Z}3atget-S Sn ca1e .3J4flUit) s"c'tU4 b3 	 A -'---R 

It Sc not poriblo to oflër u ci piri&tt to the pctt 
or CAtex'ifl :-i1IGr, va e33)e5SO(Zfl. flo'4ov?r, te1aej 
flit hevo tecn• ràit'ttr4 t-y th ai1tcy 'ervtc C :n1 'ton 
tor appoint;cnt ct ttjt a~it1vzy, it hn be-n dccl ii'3 t3 
ofla you &n 	 to tliaj port of wt •.kM't. atr1ng 
1U4stt nnlè i32ao-t.r) ( ;y ) on t'de 	1 biay. ir You 
an tdl1iw !t ccrpt t',lt 't16?1- yo 	y ntml 
ceeph4ce Itt Via ;totrma ecic1tcd, duly e\m2ci1?cg1rtx 

- tha mcgtnt at tMc letter. Yu viii to i i4enj -thr 
pointtrst 

 
to ths tort or At0 Csttrifl }r,nnfJ 3r, caio 

• 	
Ac'i v:cc1c1Q?t Nr1tca, th cii of your 

ecoptico. 10 no z'evLy I!! ruo1ved by 	
____ 

tn: yu1 
It i&tli be trmt@L tJt y 	n n'>t -iiUtnc t) 13'flpt th') 
affor for t 	ththcQt to the pot ot &.L. C1t:1r': 
tcale O-4 (j':) 

incls Mt thn-t 

\.) 

- 

.?•..TharriZct&) 
prcoanct Qffioar 

 



- 
c'r1 cTi:ctAu P.i.1LAY 	 - 

(U U 

- 	
- t'1:TttV1t flrtnct', 

ttn 	-35 

- 	 "vi .,1H: 	 I 

- _sr 	

cm. 	•• 

(ub;- RvcrJittcnt r ivo oandidato P. 

ZO1S hncl b-eeu g1ettu4 by the i;tb1a3' rorne 

C;tdSWthU, 	
for  =prjntnant to the post at 

CatcriU tc1tet, ecalo .33)_ePUtt). La the flaliMaY 
1330.Xd htvo detided that th direct racr4t4fleflt of CttZ'tfl4 

krnQeP-r in cc&1O 	
&otI1d be efltieontifltd, 

-. St Sn nfl poidb1O to off yu a 
tppeiath1flt to ?to pnt 

of 
Cator1-flE t!a&Or ¶j1e 6,33).530(IC-). Tgicr ciitc'3. 

you have boct co1ett& by th adl"al Pv1cg 

for apo1fltE 	-tht ttI-aY, it ha botn d3cir!,l to 

- 	ffsr 70*) tl i7pO1flt!tt -to t'1 pGt of tfl A"'t.. catorin& 

YMzrtagG'r, st1e a23O-4Y) (), on t'tt 	i]'wtY. it you 

ø VIIUWS to etept ti otter, you ri.ny-t'l ytnr 
eeO,tflC 12 tht 2roIUrr.a enclOnvd, • i1.;t nc'.:a1irt2 

the receipt f thic inttr. You till1 ti) 	 In? 

GppQlfltZXLCflkt to thU poet t A!Cto Catrlfl 	
tflcr,- -qersio 

: 	
• • 

&, 	
If 	

' 't'efl fl 

	

in an
L

'v at y3t 

 

? 
2c0420tr 	tc r 	 £roS 70 I 

n 	repL t r.a1VOb  	 tt. Vo 
it vill b& trnte& tn QU era flo jllUni D 

cteri' 
oricr forttolflthett to 'tpoitof 

 

ilagOr, 

tcaie -23O42O 

:- • 	Ene)-; 	tbo73., 	 C' 
of 

1•' 	 -, 
(4 Ct 
t!'t. PtrJ!tF3l Qrflcor 

- ;•• 	 4. 	 - 

• 

4 

ap 



I f ,  

... 	9 iA 

:1 	 r.Jfl CtTttaL MILc.kY 

-r 

, 'f ;' flo.p(C)5GWtor1z Xtcinrijcr- 

Ni 	 Ct 

YLtIL 11IflT01 
Pcr"onnol Brunch, 
gocadrabsd 

Vats4(, n3-05ii 	.' 

2 c1 /!42, AJ'cvVVLt½ 
(j 

-p...; 

, 	 - 

I 

 3b-Pgxuttmgnt at !øC ceuatdato.rJ 
Sen 

ton Puns ben selected by the flaSlny Servloa  
srlms  øecW)doflb4dfor iiipolntiiat to the poit,Ot 

:Øs; 	.1 - .t1caterinE Ftnrger, scale 4.3 eS3(S).' •n the lThilwsy 
çf:i-1aaa have decided that the direct nonttaat of Catering 

caer-s:2fl' scale &.330-60(W) thould beAtscont.tnuczd, 
¶St is tot posrible to offer yu sa epo1nat to the past 

Naazer scale f.330-SO(Efl). Tlo'wvor, c1noe 
(oflhhva bctu.,elettod by the ThUlwayBgrvice Csmt'v'icfl 

jZor atpo1ntnct at thin Railvay, it has boiri doc1r!1 to 
offer yca ct appointhest to the poct of a a!rlt. Cutoring 

mcger, scale 3.260-420 (r(t), th tdtt Iailway if you 
ar gjl1trL  to accept this oftor, you tay send your 
acceptance in,  the profora cflclOSQd, duly ancjlatin& 

fir 

	

	'tho receipt of thi,tletter. You will be con!1dan1 for 
:5b'Lt cppolutzøtt.to  the Pont of Arnt. Ctsr1ng Rsnager, ca10 

yb.2cO-423( If-), ta cud øcn nacncies nie Sn'cw'o of your 

It 
2- 	-r ac!copttncc. ,Xf no reply Sic received by 	3o 	' S... from you, 

trcc.ted that you aro not mllliazto acceit the 
t.iZtr4Z..Cffth for c,polatr_ent to the poet of 	Caterimp l(ciger 

4, 	 cc-ale 260-43 (Z). 
f; " 	

i• 	 - 

rrcnc a t) 
tnt; Fornonnol Otoer 

- 	 -! 

? 	
C.; - 	 .. 

.......4: . I  • ;• 	• 	- -. 
'4. •:'-• 

'-.; :-V; 	- 	 • 	I 	• 

c 	 1 	 1 

I . • - 	 S  

I. 
4 ...' 	 • 

I 



- nRa Tt;iCQVE1kNMEttT. PE INDIA 	/ 

4qIz;vl MINISTRY OF RAILWAYS 
 

(ti4 Oiltailway Board) 

flO0ECG)II/O3/flhth/3 
	

ltaiL ljbav,n, Ncw Ddhi-1 10001, daiS 
!ETT! i!!T:!  120.0). f1i 	

___ W 

The General F!anaer, 
South Cehtral Railw2y 
Secunderabad. 

Sub: - Direct aeciLtitfflL'nt Of cmlmt'.:'.t>r Uvoti;1i Ita'/ C 

9Cft2 3  E" 
	f0330-560C :). 

Etef:- Your Rail'ayts letter !'o.pcc)563/catco;.1anacer 	iA 

for the po:iL or Catevin 	i3IY.1C1 	111 :rade 

dated 12.1.88 91 .1!3.35. 	 \fl' 

In view of the circuMstances explasnee in your 
letter of 12.1.1986 quoted above, the flail:ay ourd huve 
decided, as a nneci::l c- e, tiiit your ah1\?ny :tuILLn.Lstration 
ma' appoint fiti' our. ewididates yiz.Li/hri:1urnlikrishna, 

	

ara. 	canath, T.R.Ravinder, Mir IiasanullIi. 
Catering 1anagcrsin ri-ado  

. 	acainst direct recruitujeix± quota in 
:- 	:, \\P3.1L400_2300(RPU).woeof. the date of such oiderr ue'C 

.'.i passed. 
,2 	•' 	 H:- 

s 	1 

- - 	'4 	C- 

( 	•1i 	
- 

DLU4TY iOCi(: :G?.Iis(N) 

i 	': -.7: '. 	. • 	\')r 	/ 	-RIL'..iY DOJU. 

H 

crc/c 	
N'  

.3 

'1, 



* 

- 	 - 	

General 	naget g offieci 	' 

-. 	

persoflfl1 Branch, 
th cntra1 Bat' ay  

-.• p()608/AU' 	
DAT 	71938. 

BDPR O.P(C)fl-O4L 

ubr j?illing up o? ozzcanCiOS in the 0tering 
1)Op0Ttmtflt. 

. roflo4nt Fotj0Wt 	
fats ard ordered 

8.(10'i in1 me 	 - .- .;. 	
E BjT 	 - - - zpEaAi_ - - - 	 - t 

Desigtla s ca 10 	
¶ ca 1° Unit 	 A 

Diva.' 
Divfl./ D,sigt' 

tioø. 	
unit.' 	tion. 	(fit?t) 	 . 

z) 	 . 	

(3') 	(4 	(5) 	(6') 	(7) 	(8) 	(9•)  

g/sri promote 
MA 

10. Rso 	AI 14002300 
	

•14003 	k 
AI 

(ad-hoc) j--) 	
asiS :v 

£ 	 since 

12.1. v.v.v 	

14O0300 	371 i 

	

1200 2040 	 BZA 	 Ja 
' 9D1 U. 

4 	

J ...g-t.( 	 . 	

y.flmtfl  

13. 	
( 	) 	

vnort*l - /• 
$3.NO. 	it 

_pçrishflarai 	
-2O0P40 	

LI 	14003O0 	 icc D1 

- 	

Sauarsn.$r'3 

.
ess 	 re'ett C.14 12002040 	 A.P. AGRI 	142309 	Q tice 

r 

	

c ji--) 	
. 	 - 	

R.iJ.Btt 
15 	 ..- - 

cr~
- 	

- 	lhTYOjtS'. I-. 

Css) 	
c.M 12002M0 	

14CC -2300 	
y•/ ice Sri N : 
SC* ltdhaCishfl* 

18. 	 - 	

- i 
contd ... Z. 

* 
I.- 



Ci!) 
SOUTH CENTRAL ILWA General Nahager'8 Office,k 

.Fersonne-L naxxeh,. 

- . 	
Secunderabad. 
Dated: 	_01_1990. 

0•p(Q)535/Catg.5/IL  
- 	 OflICE ORDERNOP(0)1611990  

Sub: Filling up of vacaflcieso 
CiSS III staff in te Commi.(Oatg) Department. 

The post of SORI/Kohinoor Restaurant, scale Rs.l6OO_2660U?.3) which was down graded as 

Rs.l4OO_2300(R 	
now rest?red as SCRI in scale Rs.1600_2660(R5). 

ACRI in scale  
One post of ACRI/BZA scale. Rs.1400_2300(R5) is transferred to 

	 -' 

One post of CM/KZJ scale Rs.1200_2040(R5R is transferred t0UBL. 

t of 014/Gm scale Rs.l2OO_2040(R 	
C is transferred to BZA. 	Q.cn--" 

One pos 	
% 

. 	
One post of SORt scale Rs.1600-2660 which was down Graded vide DRI4(MG)HYB letter 

5 
No.yP/529/Catg. dated 9.8.89 as ACRI grade Rs.l4OO_2300()' is now restored as BURl and 
transferred to SC diviSiofl&9 

One post of ACRI/BZA scale S.1400-2300( HP) is transferred 
to IIYB(MG). 

Consequently 	
follOWiflg promotions/transfers are -ordered with imnediate effect. 

Remarks 

Si. 	N a m e 	
Present 	

- 	 Nowpostedas  

No. S/Shri 	Design. Scale -  Divn/ 	Design. Scale 	Divnj 
Unit. 

	

Rs. 	Unit.  

. 	7. 	ft. 	9. 
i. 	2. 	 3. 	4.  

D.--.i. R.Ramesh Babu 	ACRI 1400-2300 BZA 
	SCRI i6O266O 	SC 	Mainst the post tran

2. 	

- 

V.V.L.Sridhar Rao ACRI 	-do- 	
SCRI 	-do- 

aferredfrom MG Divn. 

HQ 	Vice Shri K.Rama Rao 
transferred to BZA vide 
O.O.No.P(C)4/90 of 
4.1.90. 	.. .2/- 



(19 
01 

The 0'th Central ¶i]Y employees SangU 

4.
baa 	o

ught this aS an .jtcm in 
the •2flM 

0etin hold 

on 2.12. nd 3.12.87 and 	
ented their 	

for 

abGOrPt0fl a5 Caterifhi Ilanugers in scala Us.1 400- 2300 

(R3W) against vacanCt 	
thTO 	

open for Dirnet 

ROCrUitmt a onO tiO dispensation etat 
	that 

tht would be fa 	
sinCO after a lot 

the itathcaY could get (1UnIif jed cañdi'°0 
it) the cadre 

and aO 
they erS selCCd for the 

yOUt 	acuiC 

.1200 _2O40( 

5. 	
There are 4 

vCaflC 	
of AsOt.tt InSPOC L' 

in scale .425_640(1tI11400 	
ag1lt ' ct 

roCruitmt quota. As tltd 4 candidUt 
	rofCrr 	

fl 

para 1 abovO reCrut by 
±Ld3 in scalO 

.5305( 	
hayS 

the reUi° qualifiatLoht of Diplbma in CatCriG' 

they 	
c4quaY eligible to be conOi red for the 

 

	

higher grade ot alsO and 
	

of going in for $ 

fCsh reCrUitmt -it is a matter for conzideTi0Tt 

heth0r they can be strai t a
en iaY 0fmnr 	tit? 

th 
scale F.425_640(u1) against the. ire0t rcCrtjmt 

quota. 	 - 

6. 	
•Board are 	

qUCStd to 	
Lhe 

decision in the matter narlY 

m 
- 	 CRC 	a' Gcnert IanC'' 

H 



y(o.P(C)563/Catg.nanrtL3erD. 

t 

The 3eeretary(), 
Railway Board, 
New Delhi. 

Liub:- Direct Recruitmen of Candidatea. 
throuçh itui/Je. Iflmt the nost of
Cator1n ranagero in grade 

- 	r4.330—bbo(as). 

E 

The following candidaoG were selected 1t the 	- 

mw/ac for the pot f Caterint 1sr.ngers ncuio .330-560 	F3 7 

(1W) durinc July, 19134k-. 
I • BIu'5. litralilcrinhna.; 
2.. Shri ICharat Ekztne.tii($(); 

Jhri. T.R. i{avindor (iC-; 
MarL ir iiacanulLa}i; 

2. 	- 	itailway. Bo:d, in theIr in ttor flo.}U-I1I-R%/ 	S S 
cit. 17.7.84 have cu..tiuiejj.jU the dociti ion that 

direct recruittuent o.f iplomu 'ilolderu itt Jv•terinj to 

acale Uz.3)u560(it3) 3hould be discontinued forthwith 
and inStead there should be direct recruitraent ainst 
20,; of vacancies in c-tio Ls.425-640(.(J) from anicngst 
Diploza iloldert" in caterinc from tocot;niutd Itictitutionu. 
The dircet reeruitnent in grade is.42-G4O(z) t-ijll be 
with roforonce to vacuncieli ariuind after 

" -3. 	in via of tiso upocific inutruc Lutifl frua- the 
Board to diccon;±nue ttrct rcuruiiont in i;r, ::.350-560 
(it3), tin 4 caiditlatcjn r  r'fernd to in pnrn 1 - cofli not be 
offer3'1 appo$.ntrnent an Cat'riu; !htingerr; in Gr.I-.330-560 
(hu) , thio'q. cel'o 'id by 	At;rtntlur .ii Ave th'y %IOrO 
hotqev-j '.5 orf' rod ct)poir. tti t 	• -)t ;. 	-i-t:orS 	in 
the lower ecale z.26O-43O(tW) af ter obtaining thedr 
willingness to the caid poet. 

0 

1:- 



' 'S 	 cNeJc3 
o.P/5F#3/T .Cell/Vae-ney-position. 

Np tp 

tt)t"ci;q, c4;r). 
¼%JLQJ7 '• 

Dated& 	.83. 

Sub3.-Indent for recruitment of candidates 
with the kC/C for 1983 & 84. 

-5, 

Please arrange to place an iudet with the RSC/SC for 
tie year 1983 and 1984 for the following categories as 
voted against each;- 

.rjo. Ctegovy. 	Scale Ico.of 	- GornmunitiL 
candidates CC SQ 	ST Ex.S. 
aqMired,_..  - 

1.  Wfs. 	! 330-560(RS) 100 	74 U 	5 10 
Cateflng o -do- 	s 	a 	2 	- 
Managev 

3. 

	

	A53t.Catga 260-430(RS) 20 	15 	1 	2 	2 
Manager -  

--------- ----- - -------- 

	

total; 125 	92 14 7 1.2 
-- — C — .....  es__s --------S 

NQte 1 SC. - 13$ 	

(9 ST- 5 
- 1O 

Cl- to CC/cx,mml cadre sdc.für Infonation nd ri/a. 

C 



cLc 4oCk\E;.c<\\c. 

• 	 ci<.l 

cL. 

:— 	 I 
Cp-i 

A\c 

- LO 
; 	o/ls.\4ao 	rcTo  cccS:\ ScSr 

- 	 \ U 

••• 	• 	• 	 --n-t 	• j L • U. 	t'cKJ 

	

- 	
• 	 nL 

• YoLcc'' -L0J 

•. 	• 	 - 	
S 

	

- ,••,l 	 a 
.1.' 	• 

•:. 	• 

	

'i• 	 • 	• 	• 	 - • 

k 	
/tt 

- 	- - 



COUNTER AFFIDAVIT FILED ON 
BEHALF OFT$E RESPONDENTS : 

FILED ON 

j 

VsiC 

2-S /11Th 

7(!_) 	______ 

at at C4 ,L-/I 

14frnkjf 

IN TIE CENTRAL ADMINIS - •JVE 
TRIBUNAL : HYDERAE4 Bk H 

AT: HYDERA2AD. v 

O.A.No.1156 of 1993. 

Between : 

T.R.Ravjnder and 
two others. 	.. Applicants. 

A n d 

Union of India, Rep. 
by its Secretary, 
Railway Board, Rail 
Bhavan, New Delhi 
and 33 others. 	.. Respondents. 

(t7 
I'. 

FILED BY : 

SRI J.R.GOPALA RAO 
SC. FOR RAILWAYS. 

COUNSEL FOR TIE RESPONDENTS. 



I, 

r 

IN THE HON'BLE CENTRAL ADiiINTRATIVE TRUML AT HYDERABAD: 

O.A. No. 1156 of 1993. 

Between: — 

T.R.Ravinder. 
T. Murali Icrishna. 	 I war. Hasanulla. 	 Aptnuirs 

(all Catering Managers 
of South Central Railway) 

and 

(A) Union of India represented by: 

(i) The Secreta', Railway Board, 
Rail Bhavan, New Delhi. 	 RESPOEI'TtS 

General Manager, South Central 
Railway, Secunderabad. 

Chairman, Railway Recruitment 
Board, Sec undera&ad. 

Chief Personnel Officer, 
South Central Railway ,Secunderabad. 

(s) Chief Commercial Manager, 	 - 
South Central Railway, Secunderabad. 

Dy.Chief Commercial Manager(Catering), 
South Central Railway, Securerabad. 

Sr.Commercial Lcanager(Catering), 
South Central Railway, Secunderabad. 

(B) Private Repondents: 

(s) v.v.Satyanarayana, Catering Inspector, 
South Central Railway, Vijayawada 
and 26 others. 	 RESPONDEI'ffS. 

REPLY AFFm&yn (REJoIwDEa)..1ap BY THLAPPknANTS. 

We, the applicants in OA No.1156 of 1993, i.e. (1)T.R. 

Ravinder, (2) T.Murali Krishna and (3) Mir Hasânulla, all 

working as Catering flanagers on South Central Railway, do 

hereby solemnly affirm and sincerely state under oath as 

follows:- 	 1 

The address for services and processes on the above 	/ 

named applicants is that of their Counsel, Shri M.C.Pillai, 

A 	 —d 

I 
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Advocate, Flat No-.304, Kakatiya Apartments, Habshiguda, 

Hyderabad-500 007. 

3, We, the applicants in the O.A. are well acquaiiited 

with the facts of the case. A copy of the counter affidavit 

filed by the Respondents Nos. 1 to 7 in the O.A. has been 

received by us on 17-10-94. As the counter contains misleading 

statements, we file the following rejoinr to apprise this 

Hon' ble Tribunal about the real facts. 

4. 	REJO1NTER: 

4.1. 	At page No.10 of the counter, filed by:  the Respondents, 

it has been stated that the Railway Board under' their letter 

No. PC.III-8l-JCWSCR dated 17-7-1984, had directed the 

Railway to discontinue the direct recruitment of Catering 

Managers in grade Rs.330-560(RS) with effect'from 1-1-1984. 

It is a misleading statement. In para No.3 of the said Railway 

Board's letter dated 17.7.1984, it has been blearly stated 

that the recruitment of Catering Managers in scale. Rs.330-560(RS) 

has to be discontinued "forthwith". That is, to say, from 

the date of issue of the letter dated 17-7-19134. No where 

in the letter, it has been stated that the ban was effective 

from 1-1-1984. The mention in the letter about 1-1-1984 was 

for the effective date for restructuring and not for recruitment. 

Therefori?' the ban was effective from the dte of issue of 
on 17-7-1984 and not 

the letterL'froifl 1-1-1984 as .contended in the counter. In the 

matter of appointments, putting back the clock is impossible 

and'illegal. Hence, the Railway Boardts letter has ordered 

the ban from the date of issue of the letter and not given 

retrospective date of 1-1-1984. 
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4.2, 	According to the statements in the c6unter, the 

Respondents placed indent on the R.ILB. for rec4uitment of 

the Catering Manager in scale Rs.330-560(RS) on'4-3-1983 and 

the panel was made available on 6-7-1984, and the ban on such 

recruitment was issued on 17-7-1984. As the ban jwas not with 

retrospective effect of 1-1-1984 and the panel formed was 

madeavailable well before the ban imposed on 171-7-1984, the 

panel was outside the scope of the ban and the candidates 

were to be appointed. Therefore, we submit that the denial of 

appointment to us was illegal and malafide. 

	

4,3. 	it is also stated in the counter tha there is 

no guarantee of employment on the Railways to the candidates 

selected by the Railway Recruitment, Board, as it depends upon 

the availability of vacant post in the relevant categories. 

While making such statemsnt, it has not been ind li icated, anywhere 

in the counter as to what ha&happened to. the vafancies against 

which -the recruitment was prdered. After assessip9 tne vacancies 

- 	 .1 
'oTiIy, the indents were placed on the Railway Recçuitment Board. 

The total vacancies were arrived at' based on the1  rules laid 

down in the Railway Board's letter circutated uner CPO/S.C. 

Railway, Secunderabad's serial circular No.19/193. The 

vacancits thus arrived at include the actual numer of 

existing vacancies pLus a small perdentage of such vacancies, 

towards anticipated vacancies. in ti-tis case, non was appointed 

from the panel. As'p'er the restructuring orders dated 17.7.1984 

of the Railway Board,, only 20 per cent of the vacancies in 

grade Rs.330-560(BS) shall go to the restructurig. Also, 

under para No.4(3)i) of the said letter, the vaancies that 

were existing prior to the restructuring date of1-1-1984 

were to be filled up from the panel approved on or before 

15-7-1984, and the panel under referenOe was rea$ly and reached 

' 	 - 

£- 
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the Respondents on 6-7-1984. Therefore, the stan taken 

in the counter about the non-availability of va4ncies  is 

untenable. 

4.4. 	According to the' Article 309 of the contitution 

of Thdia, the letter at page No.1837 of the AIR 	1984 - 

SC - 1831 mentioned in the O.A. is a presidentiai order; 

The said letter is a dicta that once a person is1declared 

as successful and included in the select list, tAe appointing 

authority has the responsibility to appoint him 4ven if the 

number of vacancies undergoes a change. 

4.5. 	It has alo been stated in the counter that since 

the element of direct recruitment was not existir4a.in  scale 

Rs.330-560(RS), it was ordered to appoint the apØcants in 

scale Rs.260-425(S) and charged their pay and 4lowances. 

against higher grade post of Rs.330-560(RS). me4 is no 

such arrangement mentioned in the Office order isisued. When 

rson has been appointed against a post, he 4s to discharge 

the responsibilities attached, to that post and if he fails 

to do so, he is liable for disciplinary action. Mpreover 

as per Establishment Rules, absorbing a candidate' to a lower 

grade post when he is recruited against a higher 9  rade post 

is also illegal. 

4.69 	From the above paragraphs, this Hon'ble tribunal 

may please observe that the panel of the applicants was outside 

the ban effective from 17-7-1984; it was formed against clear 

vacancies and governed by the case law quoted in he O.A., 

but we were denied appointment in the recruited post 

deliberately. It was, illegal and malafide. 	I 

C 	
..5.. 
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4.7. 	It has been stated in the para 6 of th counter 

that though the applicants possessed higher technical quail-

fications for the job, it cannot be said for surb that the 

applicants were suitable to hold the post in grade Rs.425-64.0() 

at the time of their appointments to service. n this 
11 

connection, we submit that it is another misleding statement. 

We are not claiming higher post in grade Rs.425_640(RS) from 

the date of our initial appointment, but only krom the date 

when we were asked to hold th.post while in 

service. For this puose, we claimed our recited post in 

grade Rs.330-5600S) from the date of our iniial appointment 

Sand subsequently from the date we were asked to shoulder 

higher responsibilities in grade Rs .425-64O(R) as a promotiot' 

in service. The shouldering of higher responsibilities of 

the post in grade Rs.425-640(RS) was already èertified by 

the competent authority under his office note mentioned in. 

the 

4.8. 	The case Law quoted in the O.A.has dlearly stated 

that offering a Lower post, when recited 	a higher grade, 

is not coveredby any,  rules,.and illegal. usçng the unemployed 

distress condition of the candidates, like aPrivate employer, 

coercing them to sign a statement of dotted line, cannot be 

called as their willingness. No free will e4sts in.  it. The 

estoppet is equally applicable to the Respoddents also. When 

they had obtained the so-called declaration  I rom the candidates 

that they would not claim the post of Cateri1ng Manager in 

grade Rs.330-560(11S) at a later date, and idnoring the 

declaration when the candidates subsequefltlt claimed the same 

and the respondents granted it, the respondnt5 are estopped 

from raising the existence of the declaration to suit their 

convenience. 
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4•9• 	In view of what has been stated 5n the foregoing 

paragraphs, we submit that we are entit1e for the seniority 

in the recruitment grade of Rs.330-560(RS* also, from the 

date of our initial appointment and higherpay and allowances 

in scale Rs.425-640(RS) from the date we wre asked to 

shoulder higher responsibilities of the po4t  with all conse-

quential benefits since it was cerfified a?d recommended by 

the competent authority. Accordingly, we py that this. 

Hon' ble Tribunal may be pleased to allow tIe O.A. with all 

consequential benefits of arrears df pay, 4niority, etc. 

etc. 
 

We hereby verify that the ctntents of paras 

1 to 4(9)  are true to legal advice and that we  have not 

suppressed any material facts. 

(I) 

:( 2) 

Hyde rahad, 	
(3) 

 

Dated: -w/n-/94 

Solemnly affirmed and signed 
on this the 	day of October, 
1994 at Hyderabad. 

a4Po NENT S 

Countei'signed by: 

a 
(M.CPillai) 
Counsel for the 
App1ic4nts. 
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.fl' THE CENTRAL AD14INISTRATIliE  
TRIBUNAL AT 1-IYDERABAD. 

of 1994. 

In 

O.A. No.1156 of 1993. 

Between: - 

T.R.Ravjrider & 
others. 	 Applicants. 

and 

Union of Indie, 
Rep.by Secretary, 
Rly.Board, 	Respondents. New Delhi & 
others. 

Sub:- Reioinde tile 
- Applicants. 

Filed on: 

Fil&d by: 

M.C.Pillai, BCorn.(Ho3s ) ,LL.B., 
Advocate, Flat No.304, 
Kakatiya Apartments, 
Habshiguda, Hyderabad-500 007. 

Counsel for the Applicants. 
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S.C.R., Secunderabad. 

V.V. Satyanarayana 
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M.Babu Rao 
D.L.V.S. Varma 
E.D. Koteswara Rao 
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A. Obul Reddy 
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8A.1155/93 	 dt.22-4-96 p 

Judgement 
Oral Order 

( Per Hon. Mr. Justice M.G. Chaudhari, V.C. 
I•) 

Heard Sri P1.Ct Pillai, learned counsel for the 

applicants and Sri J.A. C opal Rao, for the tespondants. 

2. 	The applicants seek the following reliefs 

To treat them as appointed in the scale of Rs,330-560 

(R5) from their initial date of appointment1 in 1986 to 

the year 1988. 

To treat them as.working against the higher post in 

scale of, Rs.425-640(RS) from 1988 onwards and pay them 

arrears of pay due to them for shouldering Lgher rcspon- 

to grant seniority ofi both counts with' all conse-

queatiad benefits. 

3. 	In pursuance of an employment notice published on 

18-9-1983, the applicants applied for the post of Catering 
Managers in the scaje or 	'ô/'t.•.-. 	- 

As a result of the selection conducted they were empanelled 

in order of their seniority. The Applicant No.2 was placed 

at Sl.No.1. Applicant No.1 at S1.No.2 and the Applicant No.3 

was placed at S1.No.3 in the panel. Howevet, they were not 

appointed to the posts. Instead thereafterilthey were advised 

by the R-4 by letter dated 8-3-1995 that although they have 

been selected by the Railway Service Commis1ion  for appoint-

ment to the post of Catering Manager in the;  seale of Rs.330- 

560 but as the Railway Board had decided that the Direct 

cruitment to that post in the scale shout  be discontinued 

with effect from 1-1-1984 it was not possible to offer them 

the appointment to the post of Catering Ma9ager in the scale 

I 	 - 
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of Rs.330-560 (RS) but since they were selected by the 

Commission1it wad decided to offer them appointment to 

the post of Assistant Catering Manager in the scale of 

Rs.260-430(RS) and thçy may send their acceptance if they 

are willing to accept that offer. The applicants showed 

their willingness for the lower posts and accepted the 

appointment as Assistant Catering Managers in the scale of 

Rs.260-430 with effect from 10-1-1986. 

4. The Railway Board had taken a decision to make direct 

recruitment of catering Managers in the scale of Rs.425-640(RS) in 

kew of the scale of Rs.34O-4O04-9-) which was discontinued. 
ØQ4L 

It was aeteedby the applicant5 that since direct recruit-

ment vacancies in the scale of Rs.425-640 were z2c unfilled 

they were shouldering higher responsibilities attaches to 

post and therefore they were legitimately 	 the 
- 	----- 	LIC!U. rney tiled representation 

on those lines. Respondent NJ.6 and 3 respectively referred 

their cases to the Railway Board for grant of higher grade 

in the light of their representations. The Railway Board, 

however, did not agree and turned down that proposal vide 

letter dated 22-3-1993. The applicants, therefore aver 

that they have acquired a Uabtfor annn4 nt-rnant #_- -- - 
trom the date they were empanelled as Catering Managers and 

they are entitled to be remunerated for discharging higher 

responsibilities .fe.r they are shouldering from 1988 onwards. 

They con€end that although the vacancies of Catering Mangers 

were available from 1986 still 88, they were not appointed 
- - 	 ------ 	 .ini ticnougn 

they shouldered higher respondibilities from 1988 onwards 

..3. 
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they were paid only in thegrade of Rs.330-560 and not in 

the grade of Rs.425-640 and that resulted in causing them 

monetary loss as well as loss of seniority and therefore 
IkC,ctL4c £CLL4V 

j/ they are entitled to be granted lee€ whe4h they have prated 

for. 

In short on the basis of their empanelment the appli-. 

cents seek all the benefits of the post of Catering Manager 
560 

in the higher scale of Rc.330-480- and further the benefits 

of scale of Rs.425-640 notwithstanding the feet that they 

accepted the appointment to the post of Assflstant Catering 

Manager in the scale of Rs.260-430 (RS).,ey contend that the 

action of the respondents in not accepting their claim aec4 

- 	 - 	- 	- 	 - 	 - 	4 	- 

of Artic&ês 14 and 16 of the Constitution of India and it 

is also violative of Presidential orders contained in the 

Home Ministry's letter as referred to in the decision of 

Union of Indi;.aV. 

It may be mentioned &t this stage that the applicants 

have been promoted to the post of Catering Managers in the 

scale of Rs.330-560. The applicant No.1 was appointed in 

V 	Applicant No.3 was appointed in January 1990. Thus they 

cla-im difference of pay from 1986 to 1988 and higher remune-

ration for theperiod from 1988 onwards. 
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7. 	The respondents 1 to 7 have exp1ined the 

position in detail in their reply affidavit. The osition 

as explained is that an indent was placed on the Railway 

Recruitment Board, secunderabad on 4-3-1983 for recruit-

ment of S candidates for appointment to the post of 

catering Manager in the scale of Rs.330-560 (rtS) for 

filling up future vacancies. The Board formed a panel 

of 4 candidates amongst whom were the 3. applicants, 

on 6-7-84. However, the Railway Board communicated its 

decision on 17-7-84 to discontinue forthwith the direct 

recruitment in the scale of Rs.330-560 and instead 

directed recruitment against 20% of vacancies in the 

cadre of Catering Inspector/Gr.II in the scale of 

Rs.425-640. The minimum qualifications were also pres-

cribed. The decision taken by the Railway Board as 

above was after a detailed discussion with the repre- 
A 

P 	sentatives of staff inLthe eo+m4ttee e4 Bejaaetient 

Council which constituted the Joint Consultative Machinery. 

in the light of the decision of the Railway Board vide 

letter dt.17-7-84 the applicants could not be offered 

appointment in the pre existing category of tering 

Manager in the scale of Rs.330-560 for which they had 

post of Asst. catering Manager in the scale of Rs.260-430 

in March, 1985. All the applicants accepted the said 

k-vl-t— 	1 	

..5 
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offer and made written declaration to that tffect and 

were thereafter appointed as the Asst. Catering Managers 

in the scale of Rs.260-430. 

8. 	The .S.C.R.Ernployees Sangh, Secundetabad raised the 

issue before the Permanent Negotiating Machinery during 

the neeting held in December, 1987 and demanded that 

appointment of the applicants to the category of Asst. 

Catering Inspector in the scale of Rs.425-640 (Rs) may-be 

considered having regard to their qualifications and 

selection. The issue was referred to the Ministry of 

Railways. The Ministry took a decision whch was commu-

nicated on 26-4-88 to appoint the applicants to the post 

of Catering Managers in the scale of Rs.330-560 as a special 

case against, direct recruitment quota of higher grade 

posts in the, scale of Rs.425-640. Pursuant' to that 

decision as Soon as two vacancies became available in 

higher grade which were downgraded for adjutment purposes  
- 	

the first two applicants were appointed on 15-7-88. Like- 

wise the 3rd'applicant was appointed on 30-1-90 when a 

post was available. They were assigned seniority in the 

category of Catering Manager from the date of joining the 

post. Thus, according to the respondents, in view of the 

decision of the Railway Board to discontinue the direct 

recruitment to the post of Catering Manager in the scale 

of Rs.330-560 f or which the applicants had ben selected 

Li—c-- 
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the applicants could not be appointed and the Mintstry 

had later on directed their promotion as a special case 

to the post of Catering Manager in that scale acllthough 

that scale was no longer in ex)istence. The respondents 

also contend that although they were given the benefit 

of the scale of R9.333-560 as a special case the applicants 

had already accepted the appointment in the post of Asst. 

Catering Manager in the scale of Rs.260-430 and did not 

suffer any prejudice and therefore the claim made by them 

is liable to be refused. The respondents have also explained 

that the panel in which the names of the applicants were 

included was prepared in anticipation of the occurrence of 

vacancies and that did not confer any right upon the appli-

cants to be appointed. But that at the same time the cir-

curnstance that they had been selected was considered by the 

Ministry and as a special case they were given the scale 

in which they were selected. In other words, it is conten-

ded that the applicants were given the same post for which 

they were selected in the same scale of pay for which they 

abJFs sC'J £JtL .. 	 l Ia L. L.'.JLL SLI IJC 	L1&1 	tJJ.Z £7 as LCL c.L IC fl.LLL SO LL 

had cleared the proposal as a special case the applicants 

cannot get the benefit thereof from the date of empanelment. 

They also contend that factually there were no vacancies 

available in the grade of p.s.330-560 when the applicants were 

empanel led. 

.7 
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The respondents (i to 7) also deny that the 

applicants were directed to discharge duties or higher 

responsibilities or the duties and responsibilities 

attached to the post of Catering Inspector. Thus they deny 

the claim of the applicantj for higher remuneration in the 

scale of .425-640 from 1988 onwards. The respondents state 

that never any office order was issued directing the 

applicants to discharge any higher responsibilities. The 

respondents strongly contend that since the applicants 

had accepted the appointment to the post of Asst. Catering 

Manager in the lower scale they are estopped from raising 

the pleas which they have raised in the instant application. 

The question therefore lies in a very!narrow 

campass. There is no dispute on the point that the appli- 

L't 	tTtA 
cants were qualified to the:%postofCatering Manager. They 

have been appointed to that post from 1988/1990. They have 

been given the scale for which they had applied viz. Rs.330-

560 (RS). They cannot therefore claim the scale of Rs.425--

640 (R3) as a matter of right. 

Now it is well established that the empanelment 

after a selection to a post does not create a right to be 

appointed as a vested right. A person so selected can only 

have legitimate expectation of being appointed and if some- 

.8 



grievance and claim a preferential right on the basis 

of the selection. The empanelment of the applicants 

r 	did not creatsSn them any vested right to be appointed 

as Catering Managers if there were no posts available 

or the recruitment could not be made as was intended for 

any valid reasons. The circumstance that the applicants 

were empanelled and found suitable to be appointed as 

Catering Managers and 4et they had missed the chance 

was sympathetically considered by the Ministry and they 

were given the benefit of that selection~as originally 

4V 	intended. The decision of the Ministry 	however was 

prospective in nature. The decision taken hee reflected in 

the letter dt.26-4-88 reads as follows: 

"In view of the circumstances explained in your 

setter or Jz-i-dd quotec aflove, the Railway Board have 

decided, as a special case that your Railway Administration 

may appoint four candidates (viz, the 3 applicants and 

one more person) as Catering Managers in grade Rs..330-560 

(RS)As.1200-2040 (RP) against direct recruitment quota 

in the grade of Rs.425-640 (RS)As.1400-2300 (aps) with 

c 	 L uC £ J.e say pas sea. 

The letter was issued by the Ministry of Railways 

(Railway Board) and was addressed to the General Manager, 

3CR. Two things have to be noticed from this letter. 

Firstly, the applicants were placed in the scale of Rs.330-560 

lWle-61- 	
. .9 
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by making the posts from the quota in the grade of 

Rs.425-640 available to them as a special case; secondly, 

that appointment was to operate from the date of orders 

being passed and not retrospectively. The applicants, there-

fore cannot hope to get anything beyond the provision 

made in this decision. The applicants in the absence of 

' any vested right cannot compel the Railway Board to take 

a decision to make their appointment retrOspectiVe. This 

benefit was given to the applicants despite their having 

accepted the lower post. Agaiflst this decipion, the 

applicant No.1 had filed a representation to the General 

Manager. It is pertinent to note that the decision aforesaid 

was not challenged on any ground nor it was claimed that it 

should be given retrospective effect. The power and authority 

What was represented was that it was quite unjustified that 

only wages of a Catering Manager in the scale of Rs.330-560 

was being paid when the work of an Asst. Catering Inspector/ 

Manager in the scale of Rs.425-640 was being extracted from 

him against the clear vacancy of the said post in the scale 

of ps.425-640. It was therefore- requested that he should be 

paid higher emoluments for the higher responsibilities of 

r* 	 rEje aecision ot the Board there- 

fore stood unchallenged and has not been challenged in the 

application. There is no relief claimed forquashing the same. 

Ju) tue applicants 

in terms of the decision of the Railway Board, we cannot 

therefore cannot go behind that decision. 

I 	 ..10 
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1.29. 	It is further relevant to note that in the light 

of the representation of applicant No.1 as above, the 

local officers had recommended to consider the applicants 

for the post of Catering Managers in the scale of Rs.425-640 

by letter dt.29-5-92. The Board reconsidered the question 

but did not agree with the above recommendationx and rejected 

the sane by their letter dt.22-3-93. 

13. 	Sri M.C.Pjllai, the learned counsel for the 

applicant firstly submitted that the respondents had -,mi-s"ir-

!Rterpretecd the direction of the Railway Board. Next he 

submitted that the—€eet—tha-t--lthe applications were invited 

CU V C L SO cflhic Li 	 ru 	 .'-... 	 - 

notified were factually available on the date on which the 

applicants were empanelleci and therefore they could not be 

denied the r4gèt-ef appointment to the posas were notified. 

Thirdly, he submits that the selection process was completed 

before the decision of the Railway Board to discontinue 

the original scale had been taken and therefore it could 

not be applied. He also argued in this connection that 

the restructuring ordered by the Railway Board on 17-7-84 

(t Lt 
The applicants had to loose their chance on the basis of 

their selection and this is illegal. He submitted that by 

the seniority of the applicants in the grade of Catering 
p,rtrntA7 k 	

Managers has been Mfected but they have also deprived of 

p.;. 	

mOnetanrbiefit of the higher scale. 	. 	 • .11 



14. 	we find it difficult to accept theubmissions. We 

have already referred to the decision of the. Railway Board 

which has been cdf1; followed and there is therefore 

no room to take the view that it has been mThinterpreted by 

the official respondents. Then insofar as the vacancy position 

is concerned although vacancies may have been available that 

does not automatically mean that in the light of the decision 

of the Board to discontinue direct recruitmext to those posts 

these could be filled up because before the decision of the 

Board came, these were not filled up by appointment of the 

applicants or others. The circumstances that a decision 

of the Board was made retronnnt i7a 4  

the date of selection also fell within the airbit of that 

decision is not therefore a material circumstance. 

- - - 	_-L --'-r' £'ACS4 _• 

(1 to 7) rightly relied in this connection on the decision 

of the Supreme Court in J.S.Dalal v. State of Haryana and Anr 
sno.i.c.eqq. it was held by their Lordships 

that the mere fact that certain candidates were selected 

for appointment to the vacancies pursuant to an advertisement 

that did not confer anz rir,hl- llnnn -t'- 	 • I 	- - 

appointed to the posts in question and they could not seek 

a writ of mandamus or any other writ compelling the authorities 

to make the appointment. The ratio would with respect app1y 

caoe aiso. Tne learned counsel also referred 

to the decision of the Suprerre Court in S.S.Dash v. UGI 1991 

LAB.I.C. 1460. That decision squarely applies to the instant 

case. 	it has been held 	fn11'.. 	.- 	

-- 	 ..12 
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"It cannot be said that if a number of 

vacancies are notified for appointment and adequate 

number of candidates are found fit, the successful 

candidates acquire an indefeasible iright to be 

appointed which cannot be legitimaeJay denied. 

Ordinarily the notification merely amounts to an 

invitation to qualified candidates to apply for 

recruitment and on their selection they do not 

acquire any right to the post. Unless the relevant 

recruitment rules so indicate, theState is under 

no legal duty to fill up all or any of the vacancies." 

1/ A word of caution was also sounded. It was observed 

thus "however it does not mean that the State has the licence 

of acting in an arbitrary manner. The decision not to fill 

up the vacancies has to be taken bona fide for apppriate 

reasons .................." This provides complete answer 

to thn snhrni cq 	 i-. 	n I 1-2 	- -r - ------ 

applicants therefore cannot be held to have acquired an 

indefeasible right to be appointed although their names were 

included in the select panel. Similarly, the decision of 

proposed was discontinued as a matter of policy it cannot 

be held that the decision of the respondents not to initially 

appoint the applicants in he same scale of pay for which 

- - 	---- ----- --- 

although the applicants were selected but codld not be 

appointed as the recruitment was discontinued in that scale1  

they were theeeore offered appointment as Asst. Catering 

Managers and they accepted the same. The apparent injustice 

tIt 	inherent in the situation where the applicants had 

.13 
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V 	been selected but could not be appointed,_'rh* was 

7 L 	c--.- 
V 	howcver sought te b revewcd by giving them appointment 

in the same scale as a special case. In the light of 

above decision we hold that the applicants cannot claim 

the appointment with retrospective effect from the date 

of their empanelment. 

16. 	The averment that the applicants have been 

shouldering higher responsibilities from 1988 onwards 

is misconceived. In advancing this argument, it is 

alleged that the scale of pay of Rs.425-640 places the 

Catering Managers who were appointed in that grade on a 

higher pedestal than theapplicants who were also appointea 

to the same post on a scale of Rs.330-560. The argument 

could be better appreciated if it were to be said that 

while they are discharging the same duties and respon- 

sibilities as those of the Catering Managers who were 

earning the scale of Rs.425-640 there was no justification 

between Rs.330-560 and Rs.425-640. However, even such an 

argument would not stand scrutiny. First reason is that 

the entitlement of the applicants to be considered for 

appointment as catering 	 wac •ac ________________ 

grade of Rs.330-560. They were never selected after re-

structuring of the posts for the posts carrying the grade 

Board with a view to remove the injustice suffered by 

them viz, that even after being selected they could not 
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be offered the appointment duè to change ini the poiicyJk'-''l 
V t- fkT,,-ct ,,-cac 	go - 3so -stO - 

The appointment of the applicants therefore was regulated 

strictly by the terms on which that indulgence was shown 

4c. 
V 	to tht.. They were thus expected to discharge the duties 

of the post of Catering Manager on the scale of Rs.330-560 

even though those who were specifically recruited after 

the restructuring of the posts in the scale of Rs.425-640 

may be discharging similar duties. That doe's not therefore 

involve any element of t-het, being required to discharge 

higher responsibilities. That apart, as poibted out by the 

SUL issueQ requl- 

ring them to discharge higher responsibilities than assigned 

to their posts. The applicants have also not demonstrated 

cy turnishing any particulars as to what was 'the element of 

higher responsibilities involved in the .discharge of their 

- ----- 	. -.' a c:JlIlpardcive statement of the duties 

they were &xpected to perform as Catering Managers and 

the duties as were actually extracted from them. The claim 

of the applicants, therefore for higher monetary benefit 

for the period from 1988 onwards cannot be aOcepted. 

1 	-------------£iL%VC COLL wi-tn tne contentions as 

above on merits in order to give satisfaction : to the 

applicants that their grievance-has been considered by us, 
su our view, it was not really open to the applicants 

to make any grievance for the reason that they! had willingly 



accepted appointment to the post of Asst.' Catering 

Managers in lower scale and therefore they had given 

up the benefit of their ielection in the scale of Rs.330-

560. In that connection the applicants have made mis-

leading statement in Pan 4(iii) of the application. 

They averred as follows: 

"Therefore, at the time of seeking our 

willingness for a lower post the vacancies against 

which we were empanelled were in existence. For the 

poor and unemployed candidates like us, there was no 

other alternative then but tp accept the offer under 

protest. Consequently we were appointed as Assistant 

Catering Managers ........ ..(underline supplied). 

Now, the statement that they had accepted-the alternative 

!apdintment under protest is not borne out from the 

records and therefore it has to be stated to be a 

mis-leading statement. The respondents have stoutly denied 

the statement that the applicants had accepted that 

appointment under protest. in reply to the aforesaid 

para.of the O.A. they have stated that the applicants 

did not register any protest while accepting the offer 

of appointment to the post of Asst.) Catering Manager 

and that the averment made by the applicants that it was 

under protest is far from truth. Not only that but the 

respondents have produced the declarations that were made 

by the three applicants at the time of accepting the post 

of rAsst. Catering Manager. The declaration was given in 

identical manner by the three applicants and it reads as 

follows: 

.16 
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"I accept the offer of appointment to the post 

of ASSt. Catering Manager, scale Rs.260430 (RAS) on S.C. 

Railway and will not claim for appointment to the post 

of Catering Manager scale Rs.330-560 (RAg) at a later date." 

This declaration does not even remotely indicate 

any element of protest. Moreover, the immediate reaction 

of the applicants could be material, we have already 

st.nted that applicant No.1 had submitted a representa-

tion on 8-10-5i. Instead of stating therein that he had 

accepted the post as Asst. Catering Manager under protest 

he made the following statementt 

"At the time of appointment, r was informed 
that the Railway Board have decided to discontinue the 

direct recruitment of Catering Managers in Scale of R3.330-

560 we.f. 1-1-84 and hence decided to offer an appoint-

ment to the post of Asst. Catering Manager in scale Rs.200-

430 in case it is acceptable to me, and as it was a 

matter of bread and life for me, I have accepted the 

job of an Asst. Catering Manager ..................... It 

The pefsonal constraints for which the applicant 

was willing to accept the lower post cannot be equated 

with his accepting the post under protest much less the 

respondents can be held bound by the same. Such expla-

nation can always be offered at a later date and it cannot 

be tested nor can it be said that the applicant had been . 
compelled by the respondents to accept the lower post. 

The other two applicants have not stated that they had 

. .17 
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flied any representation regarding their alleged protest. 

V 	The reprêitation of the applicants No.1 had been relied 

upon by all the three applicants as part of this O.A. in 

which they have joined together. The declaration made 

by the applicants and their having accepted the post of 

AsSt. Catering Manager without demur operates as estoppel 

by conduct against them. It is something that has happened 

in their favour that the Railway Board gave them the 

benefit of the scale of Rs.330-560 and the applicants cannot 

be heard tomake a grievance about it. Thus,:nOne of the 

grounds on which the applicants have projected their grie-

Vance in this application can be upheld and the result 

is that the application is liable to be dismissed. 

18. 	Sri Pillai relied upon the observations of the 

supreme court at page 1837 in the case of Prem Pralcash 

v. 1101 and Ors. (supra). The material oortinrañas 

follows: 

"Once the person is declared successful according 

to the merit list of selected candidates, the appointing 

authority has the responsibility to appoint him even 

if the number of vacancies undergoes a change after his 

name is included in the list of selected candidates." 

While with rspect, the principle enunciated has to be 

applied where applicable but the instant case clearly 

is distinguishable on facts and the same has no application. 

This is not a case where the number of vacancies had 



undergone a change or on that ground the applicants 

had been denied the appointment. Here what has happened 

isthat the entire recruitment policy was changed, and 

the recruitment to that particular category was no longer 

permissible. The matter related to direct recruitment " 

a.ac'vA 	iL0LZ oUcLo 1 

was to be regulated in a particular rnannerçthe applicants 

- 	 who did not acquire any vested right to a particular vacancy 

they cannot be given relief by applying the ratio df, the 

I 	a foresaid decisionr 	— :s 

19. 	In the result, the application is dismissed. NO 

order as to costs 
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The Secretary, Railway Board,New Delhi. 

The General Manager, South Central Railways. 
SecurMerabat. 

The Chairman, R.R.B,Secunterabad. 

Chief Persânnel Officer, South Central Railways, 
Secunterabad. 

CJaf Commercial Manager (Catg.) 
South Central Railways, Secunterabat. 

Dy.Chief Commercial Manager(Catg.) 
South Central Railways, Secunterabad. 

7. Senior Commercial Manager(Catg.)South Central 
Railways. secunterabat. 

8. V.V.Satyanarayana, Catering Inspector, 
Office of Asst.Commercial Manager(VRR), 
South Central Railways.Vijayawata. 

S. P.Krishnaraj,Catg.Inspectar (VRR), 
Office of Asst.Comrflercial Manager(Catg.) 
S.C.Railways. Vijayawada. 

10. V.Subramanyam, Catering lnspector(Mobile), 
C/a Chief Carg.Inspector,Sauth Central Railways, 
Mobile Unit, Secunterabat Station. 

11. One copy to Mr.M.C.Pillai,Advocate,CAT.Hyd.11  

12. One copy to Mr.IC.Lakshminarasintha,Advocate. 

CAT.Hyterabat. 

One copy to Mr.J.R.Gopalà Rae,SC for Railwas, 
CAT.Hyi. 

One copy to Mr.G,Ramachantra RaO, AtvOCate,AT.Hyt. 

One copy spare. 
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